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IN THE CENTRAL ADMINiSTRATIVE TRIBUNAL o
GUWAHATI BENCH, GUWAHATL |
(An application under Section 19 of the Central Administrative

Tribunal Act, 1985)

ORIGINAL APPLICATION NO. 31 1L —72004

Sri Liban Chandra Baro ... Applicant
-Versus-
Uniion of India & Others | .. Respondents
SYNOPSIS )

‘The applicant in the above noted case, while was serving
as Postal Assistant (P.A.) Barpeta Head Office, received an order
dated 25.9.2003 (Annexure-1) issued under the signature of the

S ———— ' .

‘Superintendent of Post Offices, Nalbari-Barpeta Division placing -

him under suspension on certain allegations committed during

widcil

Wb

his service period as SPM at Bhella S.0. A disciplinary proceeding

was initiated against him vide Memo No.F1-01/NSC/A/02-03.
S wattest owme .

The reply to show .t:ause/\the Enquiry Officer instructed to him to -

appear before him faor preliminary hearing and asked him to sign

some papers. On good faith and submissi¥& nature, the applicant

o Y

signed the said papers “without knowing the contents wherem it

is allegedly admitted the applicant of his guilt. The applicant



A

A} .

,thereafter bv representation dated 23.7.04 prayed for fresh

enaunry but w:tnout fresh enquiry the appiicént is dismissed from
servnce by the ;mpugﬁed order dated 49 7.04. The applicant also
represented that since all the defaulted/alleged misappropriated
amount has been deposited, extreme punishment depriving of

retireénent benefit shall not be imposed upon him. It is further

~ contended by him that no where in the enquiry report as well as

dismissal order adjuscment of the money (Rs.6,63,422/-)

deposited against irregularities committed by him is shown.

" Hence this appeal.



»

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL |
GUWAHATI BENCH, GUWAHATL.
ORIGINAL APPLICATION NO._31)—/2004
Sri Liban Chandra Baro _ , o Applicant .
-Versus- '
Union of India & Others ' .. Respondents
i List of Dates '

Sl.No.

1.

9.

qA.
10.

Particulars | _Page No.

" Petition and Verification 1-1%8

Annexure-1 — 14~ 21
A copy of Memorandum of charges o :
dated 16.1.04 |

22 — 25

Annexure-2. -
A copy of reply dated 4.3.04

' - 52
Annexure-3. _,._.—————————*——"’""" 2‘6 :
A copy of the Enquiry report .

R 2335
nnexure-4.
A copy of the representation dated 23.7.04 ’

Annexure-5. | __’_____,_,___——-———" 364l
A copy of the Dismissal order dated 29.7.04

Annexure-6. ' . 42
Copy of the letter dated 19.12.04

Annexure-7. __,_._.—-——————-—-—"""“"
Copy of the statement of depositing of
amount of Rs.6,63,422/-

44
Annexure-8. ,_,___————————-—'-""‘""‘_'
Copy of the representation dated 6.8.04

=

—a7

Avinex e -q (A'PPQJ KR . <9, 04\) &48“‘50 .

Vakalatnama

‘Date : z%.//.-gmg _ Filed by :-

Xg 7
(A. MATLIB}
Advocate.
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GUWAHATI BENCH, GUWAHATL.

(An application under Section 19

Tribunal Act, 1985)

ORIGINAL APPLICATION NO._3 1"~ 2004

Sri Liban Chandra Baro
Versus-
Union of India & Others

DETAILS OF THE APPLICANT

| 1. Name of the.App!icant

2. Designation

of the Central Administrative

... Applicant

<
.. Respondents -
‘Sri Liban Chandra Baro, -

-Sf6 Late Gangaram Baro

Resident of Vill. & P.O. Narua ]

P.S. Mukalmua,
Dist.. Nalbari, Assam.

P.A. {Postai Assistant) o

" (Dismissed), Barpeta Head

PARTICULARS OF RESPONDENTS :

' Name & Designation of the 1.

respondents :

Office, Barpeta.

The Union of India,
through the Secretary, - -
'Ministry of Communication

{F’.o_st), Govt. of India, New

~ Delhi - 110 001.
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2. The Director of Posta! *
“Services (H.Q.), Assam
‘Circ-ie, S
3. The Chief Post Master
‘General (CPMG), Meghdoot - .
Bhawan, Guwahati-1. o
| 4. The Superintendent of Post
Ofﬁces, Nalbari, Barpeta
Division, Nalbari - 781 335.
5. The Inspector of Posts,
Barpet'é Sub Division, P.O. &

-

P.S. Ba rpeta, Assam.

1. PARTICULARS OF THE ORDERS AGAINST WHICH APPLICATION
IS MADE : -

1) Against order No. Staff/37-28/04 dated 29.7.04 under the

signature of the Director of Postal Services (HQ), Assam

Circle, Guwahati - 781 001 dismissing the service of the
applicant. |

2. JURISDICTION OF THE TRIBUNAL :

The applicant declares that the cause of action has arisen within

* the jurisdiction of this Hon'ble Tribunal.

3.  LIMITATION :

The applicant declares that the application is filed before this
Hon'ble Tribunal within time Iimit prescribed under Sec. 21 of.

Administrative Tribunai Act, 1985.

4.  FACTS OF THE CASE :

K
X



- 4.1

4.2.

3

That the applicant is a citizen of India and permanent

resideht of_ViH. & P.O. Narua, VP.S., Mukalmua in the district
of 'Nai‘t;ari, Assam. .

The applicant passed H.S.L.C. Examinat’ion'in the
year 1963 and thereafter he was in search of job to
ma'intain his family. Having ~eligibility and requisite
qualification .the petiti':;ner was appointed as Postal
Assistant under the respondent authority in the year 1964
and was posted at Tezpur éqsta!' Head quarter. During the
service peﬁod the applicant was transferred and posted .at
various places. In the year 2000 the petitionef— was posted
as SPM at Bhella Sub-Post Office where he worked upte
7.1.200‘3 in. which date he has been again posted at

Barpeta HQ in the same capacity.

That the applicant begs to state that while he was serving

and functioning as P.A. at Barpeta HQ an order of
suspension dated 25.9.2003 issued under the signature of
Sri S. Das Superintendent of Post Offices, Nalbari-Barpeta

Division contempiating a disciplinary proceeding against

the applicant on 4 (four) nos. of charges with certain

allegations allegedly committed during his service period

as SPM at Bhelia. The aforesaid suspension order

contemplating a disciplinary p&oceeding against the

applicant was issued in exercise of power conferred by the

Spb-Ruie (1) of Rule 10 of the Central Civil Service (CCA

Rule), 1965.

“



4.3.

4.4,

That in 'pursuanée of the afoﬁesaid _suspension, a
disciplinary proceeding was ‘ini‘ciated against him. A
Memeorandum of charges dated 16.1.04 was served upon
the applicant directing Him to submit a written statement
within 10 days. Accordingly a reply dated 4.3.04 to the
charges was submi&ed denying all the allegations.
A copy of Memorandum of charges dai:ed
16. 1.'04 i anneked as Annexure-1. |
| A reply dated 4.3.04 is annexed as

Annexure-2.

That the applicant begs to state that in the éforesaid '

proceeding an Enquiry officer as well as a Presenting
Ofﬁcer, were appointed. The applicant waé directed to
appear before the enquiry officer for preliminary hearing pf
the charges. The applica:nt. appeared before the Enquiry
officer on 27.5.2004, who asked him to sign some papers.
The applicant without understanding the contents noted in

the papers he sign wherein it is written and recorded as if

the applicant admitted the charges and pleaded him guilty

of the charges. The Enquiry Officer accordingly decided not

to hold any further enquiry and enquiry report was

submitted to the applicant directing to submit his
representation within 10 days. In this connaction the
applicant submitted a representation dated 23.7.04 stating

inter-alia that the enquiry held dated 27.5.04 was

Kbgr_chambs e
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4.5,

4.6.

5

conducted while he was suffering from iilness and what he stated
before the said Enquiry Officer on that day stated without
understanding the facts and circumstances because of his ailing
body and unsound mind and also urged a fresh enquiry,

A copy of the Enquiry report is annexed

as Annexure-3.

A copy of the representation dated

23.7.04 is annexed as Annexure-4.
That the applicant begs to state that the Enquiry Officer without
holding any detailed enquiry and without paying any
consideration upon - his representation dated 23.7;2004
concluded the proceeding holding him guilty on the charges and
dismissed lwim from his service by the impugned order dated
29.7.04 issued by the Director of Postal Services (HQ), Assam
Circle, Guwahati. The impugned dismissal order although issued
on 29.7.2004 but the same was delivered to him on 6.8.2004.

A copy of the Disfnissal order dated

29.7.04 is annexed as Annexure-5.

2

|
|

That the applicant begs to state that the aforesaid dismissal

order issued on 29.7.04.was received by him on 5.8.04 and after
receipt of the same submitted representation dated 6.8.04

enclosing the detailed statement of deposition of amount by the

‘app!ilcant, copy of letter 19.12.03 received from SPO, Nalbari-

Barpeta Division, copy of Memo dated 26.7.04 by SPO, Nalbari-

Barpeta Division and a representation dated - 23.7.2004. The



' 'blrief. stétements made inter-alia in the representatién
‘daté'd 6.8.04 was that the disciplinary proceeding was
effected with the suspension order dated 25.9.03 as the
réharges of. fig'zagg:ial’ irregﬁ!arities, displaying lack. of |
abso!hte integrity, devotion to duty and écted in a manner
which is unbecoming of a Govt. servant. The 2™ charge is,
he accepfed money from the depositors of SB/RD accouni:s
. on different date for depolsit in their account, but the
_‘arﬁount so collected were not credifed to- the Govt.
Account, The other two charges are' also similar nature.
The .applicant during his suspension period -received some
commuhications from the SPQ, Nalbari-Barpeta Division
C - dir.ecting him to deg:;osit .th‘e misappropriated amount
within 15 days'failing which disciplinéry action may be
taken against him bgsides repbrting the matter to the
police and such demand letters were served on number of
times without venfymg the exact total amount. The
.. applicant ‘on apprehens:on of police harassmﬁnt he
deposited an amount of Rs. 6,63,422/- (Rupees six lakhs
sixty three thou.san'd four hundred twenty two) o;ﬂy. No -
where in the enquiry report as well as in the dismissal
order statements have been made as regards deposntma
the aforesaid amount or adjustment of the same.
P'étitioner’s contention is that during the period of h!s"
;ervice as a SPM in Bhella S.0. was admittedly his physical

health as well -as mental condition was not good and for




7.
that some financial irregularities may have occurred and
since such defect was made goebd immediately after notice,
so he may be exonerated and may be allowed to enjoy his
r-étiremelnt life _without awarding extreme punishment of
dismissal. He also prayed for that after dedﬁcting the
amocunt d.eposited against the misappropriated ameun_t the
baiance amount if any mavy be deducted from his gratuity
etc. but no consideration was paid and he was dismisséd
from his service. The applicant craves the leave of this
Hon’ble Tribunal in not annexing the copies of all the
demand letters except that of the jetter dated 19. 12,04 for

convenience and the rest may be produced before this

Hon'ble Tribunal at the time of hearing if so called for.

Copy of the letter dtd.19.12.04 is

annexed as Annexure-6.

Copy of the statement of depositing of
amount of Rs.6,63,422/- is annexed as

Annexure-7.
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| 7(A) |
Copy of the representation dated 6.‘8.04 N
fs annexed as Annexure-8. | - | ‘
4.7. That.the applicant begs to state that he also preferréc! an

abbeal dated 15.9.2004 before the Chief Post Master N
General, facts and circumstances under which he has
dismissed and prayed for interfererice of the appelfate

authority. But it is respectfully submitted that no order has

been passed as yet upon the said appeal.

A photocopy of the Appeal dated

15.9.2004 is annexed as Annexure No.9.

5. GROUNDS FOR RELIEF WITH LEGAL PROVISIONS: -

T

i) For that the learned Director of Postal Servicés (HQ)
Assam Circle, Guwahéti committed grave error in law‘
and facté in passing the impugned order of dismissal
dated 29.07.04 vide Annexure-5 and the same is

liable to be set aside and quashed.



i)

For that the learned authority passed the impugned order
of dismissal without any basis or provisions of iaw and
procedufe,

For that, thé' leamed disciplinary authorit;f miserably failed
to consider the vital aspecté of the matter as regards the
Enquiry proceeding and_connected facts and circumstances
regarding alleged financial misappropriation and deposition
of the said misappropriated amount by the applicant. The
!earnéd disciplinary authority absolutely failed to read out

the background of facts and circumstahces of the case

before imposing major punishment upon the applicant and

as éuch the impugned order of dismissal is Ead in law and
Jiable to be set aside and quashed.

For that, the disciplinary authority imposed penaity in the
nature of dismissal from service on the basis of a enquiry

| h
report which-is .« made out . of absoiuteiyA malafide -

¢

exercise of powers, fraudulent manner misleading the

applicant out of his mental infirmity, ill health and lack of
knowlédge and h.is too much submissive nature to senior
officers. The enquiry report was concluded with the
preliminary.hearing dated 27.5.04. During the course of
said preliminary hearing, the apbiicant was suffering from |
physical and mental illness and the enquiry officers took

signature. of the applicant upon some papers without

knowing the statements made therein. Therefore the

decision of the enquiry officer concluded the ehquiry on the




(Yq,

basis of the preliminary hearing dated 27.5.04 is not
proper a‘hd the applicant aiso claimed a fresh enquiry by

submitting representation dated 23.7.C4. The enquiry

. feport dated 28.6.04 is not a Enquiry report in the eye of

law and its finding cannot have legal effect. The Enquiry
report itself is disputed in tf}e aforesaid representa.tion and
the ‘same being n;)i: dis;?osed of before passing the
dismissal order on the basis of the said enquiry report, the
impugned order of dismissal is bad in law and liable to be
set aside and quashed.

For that th.e applicant begs to submit that the learhed SPO,

Nalbari-Barpeta Division on many occasions issued Iett_érs

{vide Annexure-6) to the applicant instructing " him to

“deposit the alleged non deposited collected Govt. money,

failing which disciplinary action will be taken against him

besides reporting the matter to the poiiée The applicant

accordmgly deposited the whole amount so far claimed to -

be msapproprzated by the applicant with immediate effect.

The appiicant’s humble submnssnon is that the ﬂnancaai

irregulantaes committed by him was not intentional but

because of his physic.alﬁ and mental ill health during the
relevant time and his such fauit and irreguiarities have
been made good with immediate effect. As such he may

not be éubjected to extreme punishment by way of

dismissal of ser.vi'ce._ But it is regretted that the disciplinary

authority did not pay consideration and hence the

%j
g



vi)

vii)

i0

impugrgéd dishissa! order vide Annexure-5 is bad in law
and fiable to be set aside and quashed.

That the applicant submits that under sub-rﬁle 9 of Rule
14 of f:he Cccs (CCA) Rules provided as follows :-

“If the Govt servant who has not admitted any of the
articles of charge in his written stafement of defence or

has not submitted any written statement of defence,

. appears béfore the Enquiring Authority, such authoritff

shall asking whether he is guilty or has any defence to

" make and if he pleads guilty to any of the articles of

charge the Inquiring authority shall record the plea, sigr.r
the records and obtain the signature of the Govt. servant
thereon”, —>

In the instant case the applicant did not admit‘any of |
the article of charges by submitting written statemenf to
show cause vide A;m‘exure-z. Since the applicant neither.' :
admi't his guilt nor remained abst\ain in making written
statement vt‘he attempt of the Enquiry ‘authority asking him |
whethier he is guilty or not.is Beyoﬁci the ‘scope of the
pravisions of law in the aforesaid Rule, hence, the action of
the Enquiry authority in ta::king signéture of the applicant
onh some papérs showing his confession is bad in iaw and
thus the entire enquiry proceediﬁg is vitiated.
Thg; }:he applicant submits that no where in the Enquiry -
proceeding or in the impugneci disnﬁssal ofder statement

has been made as regards the adjustment of the amount
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viii)

Xi}

6.

R

| 3
(Rs.6,63,422/-) deposited by the applicant against the alleged
irreguIarities/misabpropriation committed by him. The applicant’s :
apprehension is that the concerned autﬁority has not recorded the

payment made by him.

- S v RO TR e

M*‘(“‘ i g i

'That the applicant submits that he represented the authority by way of
preferring appeal dated 15.9.2004 (vide Annexure-9) wrth a prayer Y |

that since all the defaulted/alleged misappropriated amount had been
deposited by him, extreme ;;un'ishmeht depriving of his retirement
benefit shall hét be imposed but the authorities have not considered at
all on this score. The applicant during his entire service period was
free from any other stigma or blemish except the instant case. He has
diécharged ﬁis duty with sincerity, dedication and without any adverse
remarks except the present case which has caused only because of hﬁsl_
weak memory and infirm health on ground of old and ailing condition.
And hence -the disciplinary authority ought to have taken a lenient
view in imposing punishment upon him but the same was not done.

For that the respondent authority ought to have disposed of the appeal
preferred by the applicant and non consideration and non disposal of

the appeal has amounted by violation of principles of natural justice.

For that the Enquiry authority as well as the disciplinary authority

acted beyond their jurisdiction.

For that in any.view of the matter the impugned dismissai org*e.r. is not
sustainable under the provisions of law and facts and hence the same
is liable to be set aside and quashed.

AILS O MEDIES :-
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The humble applicant submitted his r presantaﬂon/app@!

[ - S e
< -

~dated 25.10.03 not considgrgd.

Ll

MATTERS NOT PREVICUSLY FILED OR PENDING WITH ANY

OTHER COURT/TRIBUNAL :
The . applicant declares, that he has not filed any

application, writ petition or suit regarding the present matter in

any Court of law.or Tribunal and no case is pending before any

court,

RELfEF SCUGHT FOR :-
Under the facts and circumstances of 'tﬁe case as stated
above, the humble applicant most respectfully prays for
following fetief:-— |

(i)  That his Hon'ble Tribunai may kindly be pleased to pass an

order setting assde the impugnea dismissal order dated

—_— IR TS MO MI A s mgs .. 5

207'7004 (vide Annexure No.5) issued under the

' ssgnature of the Director of Pg_stal Services {(HQ), Assam
Circle, Guwahati-1 in the interest of justice.
(ii) To pass any other order or orders as deem fit and proper
bif the Hon'bie Tribunal in the interest of justice.
(iii) To grant pension and other retirement benefit in the

interest of justice.

INTERIM RELIEF PRAYED FOR :

In the interim, the applicant prayed for :

?

Wibban_—chursbin (2o
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There shall not be any bar to consider and disp;)sed of the

representation dated 6.8.2004 made by or alternatively to grant ?
.._.F,..—m——— , - -

N

his pensionery benefit in the interest of justice.

DETAILS OF POS
Postal Order No. . 20 & 1355 3Q
Date of Issue . 23.1].2004 -

Issued from

Payable at

LISTO CLOSU €S
As per Index

VERIFICATION

I, Sri bean Chandra Baro sfo Late Gangaram Baro,

resident of vil!age & P.O. Narua, P.S. Mukaimua, District -

Nalbari, Assam, P.A. (Postal Assistant) Barpeta Head Office,

Barpeta do hereby verify that the contents in paragraphs 1, 2, 3, -
4,6, 7, 10 and 11 are true to my.knowledge and paragraphs 5, |
8 and 9 are be‘lievéd to be true as legal advice and I have not-
suppressed any material fact.

And I sma this verification on this 2;»:)day of N’ovM?{ .

2004 at Guwahati.

Date : .2%«/4-0?004-

Piace :-Guwahati M{)@ﬂﬁ? %

na ur
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ANNEXURE]

Statement of articles of charge framed against Svi Liban Ch. Baro, then SPM,
Bhelia SO now PA, Barpeta HO(USS).

Maticle |

'That the said Sti Liban Ch. Baro, while functioning as SPM, Bhietla SO during the
period from 6.12.99 to 7.1.03 accepted applications and moncy from the purchaser of National
Savings Certificates (VII Issuc) on diffcrent dates, issucd ncccssary NSC against the amount to
them, duly signed and placing office date stamps on them, but the amounts so collected were not
cregited to the Govt account on those days or later and misappropriated the entire amount.
Again he misused the NSC worth Rs 43,000/~ from his office stock. Thercby Sri Baro viclated "

the provisions of Rule 103 of FHB Vol I, Rule 20(1)i)ii), Rule 4 and note 5 below Rule 20 of é‘@ . i

POSB Man Vol I and Rule 34 of Postal Man Vol VI Part Il Thus Sti Baro displayed lack of R,
integyity, devotion to duty and acted in a manncr which is unbccoming of a Govt scrvant as
enjoined in Rule 32 ){i)(ii)iii) of CCS(Conduct) Rules, 1964.

Asticle-Ti

That the said Sri Liban Ch. Baro, while functioning as such during the aforesaid .

eriod accepted money from the depositors of SB/RD accounts, on different dates, for deposits "
into their accounts ,noted the deposits, placed date stamps in the pass book, but the amounts s0

w e i
collected were not credited fo the Gowt accounts on those dates or later and the amount was .

nisappropriated. Again Sri Baro fraudulently withdrawn Rs 15000/~ from SB a/c No 1501211 on
16.12.99 by forging the signature of the depositor and allowed withdrawal of Rs 2500/- in SBae . |
No 1502144 on 23.11.01 without catry in fong beok and a/c book. Thereby Sri Baro viofated the '

provisions of Rule 103 of FHB Vol I, Rule 33(5) and 46(6) of POSB Man Vol Land Rule 84 of s

Postal Manual Vol VI Part 11, Sri Baro by his above acts displayed lack of integsity, devotionto

duty and acted in a manner which is unbecoming of a Gowt servant as enjoined in Rulo = 1 HF

3 1 YiXGi)i) of CCS(Conduct) Rules, 1964,

Anticle-1i1

N ,.‘ ‘.
S | gtk
> . : . ;..,,13;:;‘%‘

That the said Sri Liban Ch. Baro, while ﬁmctié‘ning as such during the aforesaid o

period issued order to Md. Faztul Hague, GDS Packerman, Bhella SO iregularly to perform all Vi

office works on 2.4.00 as a result of which Md. Faziul Haque got the chance to conmit fraud in .

e

BB 10 the Govi zccount which was handed over by Md. Faziul Haque to hifwondifferent:.
dates. Thercby. Sri Baro viofated the provisions of Rule 103 of FHB Vol I and by the above.act:.

SB/RD acdounts and 1RC collection. Sri Baro also failed to credit the .aﬁlqzmts of SB/RD deposit | 1~ ‘ R

he failed to maintain absolute integrity and devotion to duty and acted in & manner which is *
unbecoming of a Govt servant as enjoined in Rule 3(1)(i)(ii)(iii) of CCS(Conduc%)\Ru!‘es, 1964, i
Atticle-1V - |
'That the said Sri Liban Ch. Baro while functioning as such during the aforesaid ’ng’g}' i
period accepted Telephone bills with money from the telephone subscribers on diffefent dates, = '}
issued reccipts in Eng-9 impressed office datc stamp on receipts and handed over o the . ‘
subscribers, but the amounts so collected were not deposited to the Govi account ofi those Gays Al
Contd .....2 '
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or fater and misappropriaied the eniire amonnt of collection. He also did not credit the TRC
collection undsd over to Lim by Md. Faslul Hague, GIXS Pacher, on different dates Thereby Sii

- Baro violated the provisions of Kule 103 of FHB Voif ! and Rule 84 of Postaf manual Vof VI

Part 11 and by his above act he displaved lack of integrity and devotion to duty and acted in a
megner which s unbecoming of a Govt servant as enjoined in Ruife (LK) of
CCS(Conduct) Rules, 1964, ' B
ANNEXURE-I

: Statement of imputation of misconduct or misbehaviour in support of the aﬁi@&%%&
of charge framed against Sii Liban Ch. Baro, then SPM, Bhella SO now PA, Baipeta HOU/S).

Article -1

- That the said Sri Libar Ch. Baro, while functioning as such durinig the aforesaid
period accepted applications for purchase of NSC (VIHih Issuc) from the following purchascr on
the dates %hcwn agamst each, collected the amounts mentioned against each. and issucd
prescribed NSCs equivalent to the said amounts to them. The NSCs were impressed with Bhella

© 80 date stanps, made the required entries in the NSCs and application fosm, signed and handed
‘over to the purchasers. But the sale proceeds of NSCs were not accounted for in the SO account

on those daies or later and misappropriated the entire amount of Rs 3.38,500.00(Rupees three
lalde thirty) cight thousand Gve hundred only). No NSC issuc journals also prepared againgt
those safcs and the amounts were not credited to his a/c. Thereby he violated the provisicns of
Rule 103 of FHB Vol L Rule 20(1)(i)(ii) and Note § below Rules of 20 of POSB Man Vot It and
Rule 24 of %’0%&33 Man VI Past 1L ‘

~ Name @fﬁ;ﬁ}réer ‘ Particulars of NSC ~ Amount D/o purchase Regn N
1. SriGhapdtamohan Das  6NS/23DDY06468  Rs 5000/~  28.2.01 | 06
2. Sri Narayan Ch. Sarma  6NS/43CC804545-47 Rs 3000~ 28.2.01 N 7

. 6NS/32EE791652  Rs 10000/-  28.1.02 21
3. Sti Rameswar Das 6NS/20DD728511  Rs 5000/~  16.2.01 - 44
4. Syed Nazemuddin Ahmed 6NS/34CC149311  Rs 1000/ 21.2.01 73
3, Nwmuha!smmd 6NS/43CC804548  Rs 1000  1.3.01 07
6. Syed Wahidur Rahman ~ 6NS/43CC804549:51 Rs 3000/-  28.2.01 . 09
7. Nurul Haque 6NS/32EET91640-41 Rs 20000/~  2.3.01 : 10
s. m:zazim}i das 6NS/34CC149312-14Rs 23000/~ 303.01 - 13

| 6NS/32EEY91642-43; A
9. Bhabesh Dag 6NS/34CC149315-16 Rs 2000/~ 31.3.0¢ : 12
10. Mg Jahanara Begum 6NS/23DD906969 - Rs 5000/~  18.4.01 i3
11, Md. Siddique Ali ONS/32EETI1645  Rs 10000~  18.8.01 B T
12, Md. Sundar Ali ONS/34CCI49334:  Rs 6000/~  13.9.01 | I5
6NS/23D0906470: o ﬁ
13. Md. Mangur Rahman ~ 6NS/34C(1149335-38 Rs 4000/~ 6.10.0] : 16
14. Md. Babu! Ojha  ONS/32EE791644:  Rs20000/-  6.12.01 17

| © 6NS/32EE791646: .

I5. Syed Abular Rahman  6NS/32HE791647-48 Ks 20000/~ 8.12.01 18

16. Md. Tajien Ali ONS/32EETO1649-50 Rs 20000/~ 20.12.01 19

Contd.....3
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17, Md Farid Al GNS/EETO1651  Rs 1000w 17.1.02 ' 20 '
| | ‘
1%, Smt Jaymati ‘Latukdar ANN/34CCT49339;  Re 600/~ 30.1.02 22
k GNS/23DD906471: |
. 19, Mis Juytun Nessa 6NS/32EE791653-54 Re 20000/ XXX B
L 20 Md. Farid Ali ANS/23DDYU6ATL  Rs 5000~ 19.2.02 o
f ANS/A3CCE04552  Rs 10ul-:  212.07 25
- | 6NS/34CC149317  Rs 1000/~ .
| 21 Mohifmuddin Ahmed 6NS/23IDDO06AT3  Re 5000/~  22.2.02 26 |
- | ; 6NS/23DDO06482  Rs 5060~ 13.4.02 285
| 6NS/23DD906483  Rs 5000~ 2.8.02 28 o
22, Md. Safiqur Rahman  6NS/23DD906475 K3 spo0- 25202 0 0 - 27 |
- 23. Md. Safiur Rahman 6NS/23DD906474  Rs 5000~ 25:2:027 28
24. Md. Nayan Ali Ahmed ~ 6NS/32AA791655  Rs, 10000/~ 25.2.02 29
1y . 25. 8ri Niron Pathak 6NS/34CC149318-20 Rs 3000/~ 26202 - 30
B SN 6NS/23DDY064T6  Rs SC00/~ ' !
i 26050 Ariahinda Pathak aNS/Z3DDY064TT  Rs Soou-  262.02 31 ok
I 27. Ms Iman Khatun 6NS/34CC149326  Rs1gou/- @ 11.10.02 32 ~ .
o | ‘ 6NS/23DDS06484  Rs 5000/~ : | ;
"1 28. Syed Wahidur Ralman 6NS/1EBBO27796  Rs 500/~ @ 27.2.02 33 i
| 6NS/34CC149321-22 Rs 2000/~ . o
| 6NS/23DD906479  Rs 5000/~ o - -
29. St 1>mej Das 6NS/34CC149323  Rs1000/~  28.2.02 . 34 .
| CNS23DDO06ATE  Rs 5000~ 26202 32
30. Md. Abduf Lauif GNS/23DDJUs480  RsS000- 28202 3 i
‘| 31..Ms Suriya Begum 6NS/23DD90648T  Rs So00/-  11.4.02 7
— " 32.Md Tajel A 6NS/32EE291656  Rs 10000/~  1.8.02 29
33, Md. Mahmadur Ralman 6NS/32EE791657-58 Rs 20000/~  2.8.02 ' - 30
34. Miss Baby Ahmed 6NS/32EET91636-37 Rs 20000/-  20.2.01 , 1

7 35, Md. Abbas Al GNS/3IEETO1638  Rs 10060~ 23.2.01 b
C Total * Rs 3,38,500/- —

Again Sri T.C. Kalita, SDIPOs, Barpeta visiied Bhella SO and verified the stock
of NSC fof the SO on 11.12.02 Ssi Baro could not furnish the disposal of the following NSCs
received by him from Barpeta HO. Ssi Baro made some fictitious entx‘iés in the stock book to
tally the!balance somehow. Neither the credit particulars in SO account nor the application for
purchage of MSC could be produced by Sti Baro against {hese NSCs. Thereby he failed to keep
his office NSC in his personal safe custody as envisaged in Rule 4 of POSB Man Vo IL.

Deno Rs 1000 6NS/34CC149324-25 = 2 Nox 1000=Rs 2000.00
6NS/A3CC 804544 = | Nox1000 = Rs 100000

Deno Rs 5000/ 6NS/23DD906466-67= 2 No x 5000= Rs 10000.00
Deno Rs 10000/~ - 6NS/32EE79163%  *= 1 Nox16000= Rs 10000.00
ENS/A2EET91659-60 = 2 Nox 10000= Rs_20000.60 |
| Total  Rs43,000.00 ~ :

Contd... 4 ‘
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Thus by his above acts Sri Baro displayed lack of infegrity, devotion to duty and
_acted ina nixamxg:r which is unbecoming of a Govt servant 2s enjoined in Rule (LX) & (idd) of
- CCS(Conduct) Rufes, 1964. ‘ '

Article-I}

: That the said Sri Liban Ch. Baro, while functioning 2s such during the aforesaid
. period accepted money from the depositors of SB/RD accounts mentioned below on different
.-+ dates, for deposite in their respective accounts, but the amount so coflected were not 'depasited in
! the SO actounts on those days or later and the entire collection of Rs 43,850.00 was
f | misappropriated by him, violating the provisions of Rule 103 of FHB Vol L. Sxi Baro made the
-1 entries of deposits in the respective pass books, impressed office date stamp in them and signed,
' i1 but the 'tranisac-ﬁﬂns were not noted in the long books/RD) journals and Hst of fransactions on
¢ those days and also not included in day’s account, Thereby Sii Baro violated the provisions of
" Rule 46(6) .éfPOSB Man Voi I and Rule &4 of Postal Man Vol VI Part [il. |

1 Ser  AIC JNO Name of depositor D/o non credit  Total amt of non_credit
RD 2028 Miss Margina Begum - 30.9.00, 1.12.06- Rs 35000
31.7.04, 17.6.02 '
30.10.02 o
RD %l 17 Md. Moksed Al 25.8.01 Rs 300.60
RD 9237 Md. Zakir Hussain 23.5.00, 30.3.01 Rg 1200.00
| } | 23.5.01 ¥
RD 9’?@68 Sni Prafulla Das 2.8.G0 Re 200.00
RR 9281 Md. Milan Hussain 10.7.01, 18 10.01 Rs 600 00
|, 6. RD 9?05 Mg Mazeda Begum = 2.6.00 ' Rs 160.00
1. RD 9348 Md. Hashim Al 28.9.01, 26.6.02 - Rs 4000.00 i
53 31.7.02, 31.12.02 . :
8- RD 9380 Miss Jarifa Yasmin 31.5.02 : Rs.150.00
9. RD9383  SriManabendraPahak ' 313.01,15.6.01. Rs 900.00 -
410.  RD9389  Miss Kakoli Sarma 5.4.02 ~ Rs200.00
. il. RD 9‘1397 Md. Ritu Ali 18.8.01,1812.02 ) Rs 300.00
12, RD939R -Miss Rajina begum 9.6.01, | Rs,600.60
. - 18.8.01, roo
713, RD 9%05 Smt Era Devi 20.4.01 \Rs 100.00
¢ 14, RD 9%13 Masikan Nessa ; 25.5.01, 5.9.01 ' R§1500.00
15 RD9497.  Miss Mridula Begum 11.6.02 : Rs°300.00 o,
16. KD 9518 Jyotisman Sarma 10.10.02 Rs 200.00
- 17. RD 93533 Umesh Ch. Deka 27.3.02 Rs 50.00
. 18, RD 9539 Anil Patowary 10.8.02 Rs 200.00
19, TD9s4s Smi Makhyada Talukdar 28.2.02,28.6.02 Rs 300.00 |
20, RE9558 Noor Mohmmad 11.12.02 - Rs 100.00 \
2],  RD.9169 Md. Ashif Ahmed 25.8.01 Rs 50 .00
22.. RDV9ii6 Smt Bhabani Pathak 28.4.01, 24.9.01 Rs 800.60
30.9.02 "
" 23. RD9323 Snt Ugra Sen Das 31.3.01, 18.3.02 - Rs 100.60
Contd....5
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B 1502189 Smt Jili Begum 16.6.01, 5.12.02  Rs 9200.00 !
11.12.02, 23.12.02 X

18202 -

25 SBIS01957 'Smt Sveda Babi Oja 6.10.00, 18.1.01 Rs 1000.00

She 10401, 20.10.61

14.11.02

; : | . 10.1.03(Advance date) -

24,

‘Ix

L 260 SBISOION D.P. Amuthi Soul 16600 Rs 1000.00
| Samabaya Samittee ‘ : l
53 1502049 Md. Nazibur Rahman - 28.10.00, 25.5.01 ~ Rs 770000
SB;J;SGZM# © Sajati Mahila Samiitee 23.10.01,23.11.01 - Rs 350.00
bBl 1502211 Miss Eliza Begum ©29.12.01 Rs 9000.00
SB 1501930 Mis Suriya Begum 229.00,101000 R 3000.00 PR
i , ' Total Rs 43,850.00 T
o Again Sri Baro fraudulently withdrawn Rs 15000/~ on 6.12.99 from SB a/c No o
‘ 1501911 held by Md. Latif Ali without enteting the amount in the pass book. The da"f)oszia? DU @
.denied the w%ﬁ?ﬁrawai}. Another withdrawal of Rs 2500.00.was aliowed from SB passboo L -
i1 No 1502144 on 23.11.01 without charging the amount in the a/c bok or long book. Therebvi§is
7+ baro vivlated the provisions of Rule 33(5) of POSB Man Vol I and Ritle 84 of Postal man VoV
[ Pant 1L f PR ‘
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B 1 . Thus by his above acts Sxi B_am displayed lack of integrity, devotion toj diﬁy and
Cagted i & manner which is unbecoming of 2 Govi servant as enjoined in Rule 3(1 YEMAEER) of

§ CCSComilect) Rufes, 1964,

R =t

T o

e Atticle-T11

‘ | That the said Sri Liban Ch. Baro, while functioning as SPM, Bhella SO during the
o aforesaid period issued an order in plain paper on 2.4.00 directing M. Fazlul Hague, GDS
Packerman Bhella SO to perform alf office work and mentioning the fact that Sri Baro will be

11 ' held respondible if some mistake is committed by Md. Fazlul Hague in performance of the-office
© L duty. The appointing authority of GDS Packerman, Bhella is SDIPOs, Bariacteé;,_vﬂié catyonly
v 'issue such o:rdt:rfin exigency of public service. Sri Baro aiso did not obtain any permission from
the said SDIPOs, for issuing such irregular order. Moreover allowing to perform such financial-
transaction to an unauthorized person is highly objectionable for which the Dept had to suffer
- foss. Thereby Sri Baro misused his officialpesition by issuing fivegufar order. Taking advantage -
. of such ord{:r Md. Faziut Haque, GDS Packerman, performed SB/RD transactions, tetephons
igpanue callsctione  and handed over the day’s coflection under receipt to Sii Basg-on the
folfowing dates. But the said amounts neither-entered in the SB !ongibeekll’jﬁﬁa?f‘zéi/: futa
nor accounted for in the SO accounts on those dates or later. Théreby Sii Baro violated the
rovisions of Rule 103 of FHB Vol L : '

N =
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V) Receipt dated 30.6.01 for Rs 1500.00 , *
(2 7 dated 31.7.01 for Rs 1500.00
{3) T dated 31.8.01 for Rs 1500:00
(4) © dated 29.9.01 for Rs 1500:00

(5) dated 31.10.01 for Rs 1500.00 'f |

(6) dated 28.11.01 for Rs 1000.00 ' Contd ....6 ) |
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(1) dated 25.7.02 for Rs 12100.00
Ca) " dated 26.8.07 for Rs 1750.00
(13) T dated 30.9.02 for Rs 3600.00
14 U dated 30.10.62 for Rs 2500.00
(15) o dated 12.11.02 for Rs $200.00
{16} dated 27.11.02 for Rs 3000.00
a7y " dated 20.12.02 for Rs 500.00
(18) T dated 31.12.02 for Rs 3500.00
AR . -

Thus Sri Baro by his above acts failed to maintain absolute integrity, devotion to
duty 2nd acted in a mannei which is unbecoming of 2 Gowi eervant as, enjoined in Rule
(LX) of CCS(Conduct) Rules, 1964, |

 Aticle-TV

SO. The Nos of the receipt books were GH-1685, GH-1690, GH-1846,GH-1429 and GH 1436,
out of the above receipt book he used receipt book No GH-1685, GH-1690, GH=1846_ and GH-
1429 dusing his period and rest was used by his successor as per record. But the office copy of
onfy receipt book No GH-1685 could be traced out in the office and others were either destroyed
or hided by S Baro. On collecting the subscribers original receipts wiih telephone bills; and

* checking their credit particulars wiiki the office copies of TRC jousnal it appears that Sl Baro did

not credif the TRC amount on the date of colfection. Morcover, the date of {ssue in the original
receipts (Party's copy) does not tallv with the datc of office copies-of receipt; as shown in the
enclosed ANNEXURE-A. Theseby Sri Baro credited the TRC money very jately i violation of

the provisions of Rule 103 of ¥I{B Vol [ and Rule 84 of Postal Manual Vol VI Part [II. Sri Baro,

also did riot credit the TRC collection from receipt No 81 of receipt book No 1690, entire TRC

collec{km}s; received in 1/0 veceipt book No g3H-1846, and upto receipt No 127 of seceipt book
No GH-1429 as shown in*the said ANNEXURE-A and thus he misappropriated an approximate

amount of Rs 1,57,072.00 of TRC collection. The actual amount of misappropriation couid not

be ascertained duc to non-availability of pasiy’s copy or office copy of the TRC receipts. He also

did not credit the TRC coffection handed over to him by Md. Faztul Haque, GDS Packerman,

Bhella SO on different dates as shown in enclosed ANNEXURE-C. By non-crediting the Govt

money 1o the Gowt account $ii Baro violated the provision of the above Rules:- A
. ) »é .

Thus by the above acts Sri Baro displayed lack of integrity, lack of éiswiiem to

duty and tiereby acted in 2 manner which is unbecoming of & Gowvi servant as enjoined in Rule

3(AYNiE)jiE) of CCS(Conduct) Rules, 1964,

° Contd...7
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(N U dated 29,12.01 for Rs 2200.00
(8) T dated 29.1.02 for Re 2200.00
® o dated 31.5.02 for Rs 500.00
(I ” aatcd 28.6.02 for Rs 1500.00

Thatvihc sard Sri Liban Ch. Baro, while functioning as such during the aforesaid
period seceived $ telephone vevenue receipts book (Eng-9) from Barpeta HO for use at Bhella
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ANNEXURE-I

List of docusents by which {he articles of chargs% framed against Sri Liban Ch. Bm, then SPM,

Bhellz SO now PA, Barpeta HO(L/S; are pfoposcd to be sustained.

pamd

27.2.03(2 Nos)
Stock Book of NSC/K VP Bheﬂa SO from 6 19993 to Jan/03
SO 2/c book of Bhella SO from 6.12:99 10 Jan/03

PP

ANNEXURE-IL

SB long book of Bhella SO from 12.5.00't6 31.3.03(8 Nos)

RD jbumais of Bhella SO from 6.10.99 to 24.6.03

Original SB/RD pass books mentioned in Article Il of ANNEXURE-IL

0 00 NG

2.4 00

Original NSC. Pumhase Apphcaﬂm Guard file of Bhella SO ﬁrcm 12200 w

Original Applications for purchase of NSC in 1/0 purchasers mentioned in anticle I of

SBIRD LOT of Bhella SO for the dates mentioned in Article Tf of ANNEXUREL
Photo copy of order issued by Sri L.C. Baro, SPM, Bhella @c Md. Faziul H&qﬁz@ i R

10.  Photo copxcs of "RD money recenpt handed over by Md. Faziul Haque to Sti L C. Baro

mentioned in Asticle Il of ANNEXURE—E

11.  Original telephone bills Wlth PO rccsmts(Fﬂg-% mcnuoned in Amde IV of .

ANNEXURE-{L
12. TRC Schedule of Barpeta | H@ frorn Nov/2000 to Jan/03
13. SO Summary of Barpeta HO :from Dec/99 to Jan/03.

14.  Photo copics of §8 TRC hand} me&pﬁs mentioned in Annexure C of Amg}e IV of

5 ANNEXURE-II
15.  TRC journal(cffice copy) of Bhelia SO dtd 22. 12 00, 18,101, 3. /..0”1*
15.2.01, 22.2.01,10.3.01, 17301 29.3.01, 10.4. 01, 264()2 27402,

15.6.01, 5.7.01, 19.7.01, 10891 18.10.01, 15.12.0%, 2012.0}2212.01 26202
27.2.02, 28.2.02, 9.3.02, 12302 15.3.02, 3.4.02, 20404_.,2(}602,27662 12.7.02.

13. Used TRC receipt book No GH-1685 Gf Bhella SO.

's

List of wxmesses by whom the article of charges framsd against Sri Liban Ch. B&m then S“M, .‘ ‘

Bhella SO now PA, Barpeta HO(U/S).ze¢ pmposed to be sustained.

Sri T.C. Kalita, then SDIPOs, Barpeta now PM Nalbari HO.

Md. Fazlul Haque, GDS Packermm Bheila SO (on put off duty).
Md. Latif Ali, Viil Dargapur PO : Bhella N
Miss Anima Deka Sil , Sajati Mahila Samittec, Bhella

Smt Harbala Barman, Sajaﬁ Mahua Samm@e Bhella
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The Superintendent of Post Offices,
Nalbari-Barpeta Division,
Natbari - 781 335.

Sub : RJ}!\;{ to Show cause

Ref : (1) Memmandum No. F1-01/NSC/A/02-03 dtd. 16.1.04
issued undar your sighature.

{2} My Lettar did. 7.2.2004.
Sir,

With reference to the subject cét‘ed‘ above E' ‘hawé‘i”’i‘.’*a» ’

honour to lay the following few lines for favour of your %\mé

consideration- in response to the memerandum of sho‘w c@uge?"

under reference no.1.

The chargas m&de under Article No. 1 ara n@t me Wheﬁ E

was serving and functioning as SPM, Bhei:va S$.0., d?&sicharged my
duties with due devotion and integrity. The saie pméeéiés of .&SC

were coliected and credited to the credit register and accountsd

for in the S.0. Account on the dates. However in some cases

because of some unavoidable situation and persons! difficultes

the said sale proceeds were not creditad on the date, but later

on all such sale proceeds were accounted in proper»réggster ang:

deposited to the appropriate place..

Charge under Article No.il

That the allegation of not deposéténg the accepted money

from various depositors of SB/RD Accéunts in the respective

H

~accounts are also notrue. The amounts so collected wers duly

deposited except some few cases wherein some unavoidable




[\ " .

\‘i‘-: o] .

personal difficulties T could not deposit in té-me.ﬁowe#'er, all such
accounts were made upto date by dapasitmg the money so

collected in the respactive accounts,

Under Article IIi charges against me have -héen n’eaf;dg;
aifeg-éng that while I was §unati@nmg éutigéﬁ as S.P.f?s’i.;%siia €0,
durmg the pen‘dd from 6.12.9% to 7,1;5013, I have sliegediy
ordered one Md. Fazlul Hé@da, Gﬂ)SPaév%es&man Bhella S@ to

perform all office work of Bhella SO wﬁth'@ut a‘a‘ﬁﬁmﬁw. This

~ allegation is also not true. I have not ordered him to do so. What

he has done in his own record withoutaﬁy éeﬁmésSEQn of mea.
The said Fazlul Haque collected moniey and did not deposit in the:

accounts of depositors. I shall not be held guilty for the fault of

said Md. Fazlul Hague. Ho?végevér, the ell such irregularities in

depositing the amount have been made corrected '@y me later.

o,

The Gharges under Agticle - IV

That the charges under this article is also not true. I being

appointed as SPM, 'Bheﬂa SO, ‘property maintained tha records of

B thé receipt books. 'Thle’:aﬂege;d missing of Receipt Beok Is not due’

to fault of me and those missing has been happened without tﬁe

knowledge of me, The irregularities of TRC collection not because

s 4»4-'%—-«“'4—-’%1&-3-4" Lot F

o . .
- L K - - . .
e e e s g T f.;;ﬁ-y,;_; “ rq‘g.---w;;w'— L ot et :
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of me. However, all the non deposited amount hes been
de?ggited by ‘me.

In connection with the =aforesaid chargeg -v.o}?’ financial
irs‘agui&rﬂ&i&s I have been served & n@ftéce dated 19.12.03 by your

honour directing me to deposit the amount within fifteen days

from the date of receipt of the said letter failing which I was

fstedis

threatened to face disciplinary action &g&mst*“m& besides
reporting the matter to the police. On apprehension of such
poiice harassment I deposited an amount of Rs.6,63,42775

(Rupess six lakhs sixty three thousand four hunév@@%ﬁ?&éﬁ%@t&a}

~only up till now (Copy of letter dated 19.12.03 and details of R |

deposits are enclosed herewith),
That Sir, seme inadvertent mistakes Have been committed
in maintaining the records and depositing the amount so

collected in proper tié‘ne, but such mistakes have bsen made

'goa;ed b*{ depositing said amount with immadiate affect and d@éay

K \

80 caused in making good of cash and account. was not

intentional, but due to some of my personal difficulties. If I have

L

committed any mistake 1 may be exonerated as a first instance.
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That Sir, 1 have been serving under the Depafiment since
1954 and no such allegations or charges have ever been fmm@&

against me except the présent one.

That Sir, I am now on the verge of retireme: cause

of my old age, infirmness and also because of m

I might have committed some mési&i&:@s; but

intention.

Under the abm}e facts and circumstances it es t%té?@f
prayed that your honour would be kind gnough to céﬁséder my
case and be pSeaséd to acquit me from the charggs E@%Eéaﬁ

against me and I may be reinstated in service revoking the

suspension oraer dated 25.9.2003 and thus cblige.

Yours faithfully,

< T .
- c/k/ js \(f,)f—x» c ('T " d7

Date : 4-3.04

Place : Nalbari.
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DEPARTMENT OF POSTS ; INDIA
OFFICE OF 1HE CHIEF POSTMASTER GENERAL
ASSAM CIRCLE : GUWAIIATI-781001

No. Staff/a7 — 28/04
Dated Guwahati; the 1r2§f’3;§uly, 2004

A Deparymental inquiry under Rule-14 of CCS (CCA) Rules, 1965 was g
initiated against Sih Liban Chandra Boro, PA(BCR) Barpeta HPO (under . . '
suspension) vide SPQOs, Nalbari Memo.No.F1-01/NSC/A/02-03 dated 16.1.2004. An "~ .. |
Inquiry Authority was appointed to inquire-into the charges framed againsf the said ©
Shri'Boro and to submit report to the Disciplinary Authority. '
2 '  The inquiry Authority after concluding the oral inquiry in the cage~,

submitted [Hquify Report on 28.6.2004 to the Disc. Authority with findings: that’all * ...
the articles of charges leveled against the said Shri Liban.Ch. Boro stand proved. A .
copy of the Inquiry Report dated 28.6.04 is enclosed: Ther ufidersigned hds
accepted the Inquiry Report and findings of the 1.0. tentatively.
3. Now, the said Shri Liban Ch. Boro is hereby directed-tosubmit e
representation if he so desires against the Inquiry Report and findings:6f the 1.0. to
the undersigned within 15 (fifteenn) days of receipt of this Notice. If Shri Bdro fails to
submit his representation within the stipulated period it will be presumed that hedws
no representation to make and the case will be decided exparte.

Y .
(Rajinder Kashyap)
Director of Postal Services[HQJ
Assam Circle, Guwahati-781001~

Shri Liban Chandra Boro,
PA (BCR),
Barpeta HO(Under suspension)

Copy to - ' Y
1.7 The SPOs, Nalbari - to please arrange delivery of the enclosed copy of Show
Cause Notice to Shr Liban Ch. Boro (charged official) immediately under receépt.

The signed acknowledgement receipt may be forwarded to C.O. for-record.
2. File No.F1-01/NSC/A/OL-03 of SPOs, Nalbari. \\ : “ *"
3. Office Copy. \ a g
i=
&
+ Director of Postal Services[HQ] '
Assam Circle, Guwahati-78 1001
0% 599 cony
aifified 4
' veoneat®
— e - T o
o e
J?' : -~ ‘3‘
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- a corrigendum was issued on 07.04. 7004 saying

3
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INQUIRY UNDER RULE-14 OF CCS{CCAj RULES, 1965 AGAINST SHRI LIBAN
CH&NDRA BORO, PA(BCR), BARPETA HO UNDER NALBARI-BARPET DIVISION

INQUIRY REPORT

( .

"o

-’

INTRODUCTION b
: o

g
(T
of ,‘
HQ .4
in -

i Y

The Supdt. of Post Offfces, Nalbari-Barpeta Divi sion,‘i
Nalbardi Mamo.No. Fl-01/NSC/A/02-03 dated 30.03.2001 'appairtna me’
Inquiry officer to inquire into the charges framed under ‘Ruie. <" 14
Rules, 1965 against Shri Liban chandra Boro, PA,. Barpeta
(heretnafter tha charged official) under his Memo. dated 18, UJ.aOOd;
the afbrenaid Memo. of appolntment sf the Ilnguiry Oif*cexlit
dowi that ‘they lnquiry wonld be held under Rule-10 of GDS(Conduct &
Emp]OvmhuL) Riles, 2001 agalnst sald Shri Liban Chandra Boro, Howevex,
that the tnvuixy would be
10. of: GDS

£

held under Rule-14 of CCS(CCA) Rules,' 1265 instead of/Rule

(Conductt& Employment) Rulos, 2001. ‘ “‘1@1.”{
. ’g . t‘ . . ! ‘. . r ‘E‘ ..
* . "l‘“ @

» Md. Amzad Ali, SDIPOs, Barpeta Sub-Divigion was appointedi
as Presenting Officer to present the case on behalf of the Diaciplinazy

v b

o

Autharity,

!

was 1&&@."3551‘

‘1 ORI Y

i Arcordlnq]y, a preliminary hearln
Nalbari and the charged: official

14 05. ?004 in the office of the SPOs,
was directed wunder my letter
06.05.2004 to appear before me in person.
not attend the inquiry on
was fixed on 27.005.2004

Preascuting Offlcer,  on

Bu

for the
L%, 2004

purpose

both the

No.DE/Rule-14/L.C.

the gcheduled date.

g of the case was’ fixed on |

Boro/04: \dated1
t the charged official did]

For which a further date:
with due consent of theé
charaged official and the

Preasenting Offlcer

of the SPOs, Nalbari the

and

of the charges. The
furnished: a written declaration to this
Presenting Officer. As such it was declded

and pleaded guilty

,____,_ﬂ____#
attended the preliminary hearing held in the office\
charged official

understood the charges leveled against him admitted the charges in full
charged- official
effect in

after having fully

had also
bresence of the
by me ‘not ito hold further

detailed oral inquiry of the case.

-~

\

t

k)

'i . 2.0. The articles of charges framed against the charged official
on the basis the statements of misconduct or mis- behaviouxs are, in

! : brief, na hereunder, \ -
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Article & 1

That the said SHRI Liban Chandra Boro, while functioning -as
SPM, RBhella 50 during the period from 06.12.1999 to 07.01.2003 accepted
applications and money from the purchaser of National .Savings
Certificates (VIII Issue) on different dates, issued necessary  NSC
agasnst the amount to. them duly stgned and placing office date stampsh
on them, but the aounts so collected were not eredited to the
Government Account on those days or later fand misappropriated. the
entire amount. Again he misused the NSC wortr: *Rs. 43,000/~  from his
office stock. Thereby Shri Boro violated the proJKQionS'of Rule 103 of
FHD Vol.1, Rule 20(1)(T){ti), Rule 4 -and note 5 béjow Rule 20 of 'POSB
Man. Vol.1l and Rule 84 of Postal Man. Vol. VI Part-ilI. Thus shri Boro
"displayed lack of integrity, devotion to duty and acted in a manner
which is unbecoming of a Government servant as enjoinad in Rule
TPy (I L) (h bty af ceafCanduet) llnl‘a{*n, 1u64d, o :

1 .
i ‘ et

Article-11I

Y ~- : S

That the said Shri yﬂéan Chandra Boro while functioning as

such during the aforesald period accepted money from the depositors of
SB/RD Accounts, on different dates, fox deposits into thelr accounts,
noted the deposits, placed date stamps in the Pass Book, but the
amounts so collected were not credited to the Government Accounts on
those dates or later and the amount was mis-appropriated. Again Shri
Boro fraudulently withdrawn Rs.15,000/- from sB A/C No.1501911 . on
6.12.99 by forging the signature of the depositor and allowed
withdrawal of Rs.2500/- 5B A/C No.1502144 on 23.11.0%¢ without entry in
long book and A/C Ronk. Thereby Shri Boro violated the provisions of
Rule 103 of FiR Vol.l, Rule 33(5) and 4G(6} of POSB Man. Vol.I and Rule
84 of Postal Manual Vol.V Part-III. Shri Boro by his above acts
displayed lack of integrity, devotion to duty and acted in a.manner

which is unbecoming of a Government servant as enjoined - in- Rule-

3(1)(I)(i4) (4ii) of CCS (Conduct) Rules, 1964. L .

Article-III

i)

That the said Shri Liban Boro, while fhnctioﬁing as such.
during the aforesaid period issued "order to Md. . Fazlul Haque, GD3.

Packerman, Bhella 50 irregularly teo perform alﬁx office works .on
02.04.2000 as a result of which Md. Fazlul Haque ‘.got the chance to
commit fraud in SB/RD Accounts and TRC collection! Shri Boro - also
failed to credit the amounts of SB/RD deposit and TRC 'to the Government
Account which was handed over by Md. Fazlul Haque te him on:differfent
dates. Thereby Shrl Boro violated the provisions of -Rule 103 of FHB
Vol.I and by the above act he failed to maintaln absoluteMntegrity and
devotion to duly and acted in a mannet which s unh&bpmlng of a

Government servant as enjoined in Rule 3(1)(4) (i1) (414) of CGS (Conduct)
Rules, 1964. : . o :é"'\‘ -
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391‘35'4. . That the satd Shil Liban Ch, oro whij IanctLOUan as euch, 0"
ﬂgi‘hﬁlﬁ ' d%ring the aforesald period accepted Telephone Billsa with ‘money .from1 "l ;
%!ﬁ. r thh tnlrphone rubscribera on different datea, Inauad tncaipts in ansng,i :
@%L i?; - JMmIPHNPd olflce date stamp on treceipts and handed over to the 3
?@;'5kh?  . subscribers, but the amounts so collected were not deposited to the . -}
gl} ;¢’i | Government account on those days or later and miaappropriated the . je !
Wil (ERL . erftire amount of collection. He also did not credit the TRO collecttiOH"“
ﬁ&ﬂ‘;f;‘, " hnmqed over to him by Md. Fazlul Haque, GDS Packer, on different dates.’
»@j?}@,ﬁ; : Tiﬁreby Ghrt Boro violated the provisions of Rule 103 of FHB: Vql 1 ané'

g(!a' i Rule B84.o0f Postal Manual Vol.V!I Part-I1I and by the above ‘act he.

B %2 : umsp]aynd lack of integrity and devotion to duty and acted ln~a ‘manntey

f
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; " whieh ‘i unbecoming of a Government servant as en}oined in qua
(TN (L) 4dd) of CCS(donduct) Rules, 1964,

- 3.0. The Presenting Officer, on behalf of the dxsciplinu:y o
aulhor)ty produced the following documents as annexed in Annexure-IIT ; .
of the Memo. of charges to sustain thr chargés levelled agalinst the )
Phargpd official and these have been brought to thai inquizy after I3
hnvinq nxnminod hy me and these have been marked as mentioned against-
each documents,

M . :'» . ' B
1. Original NSC purchase application Guard Files of Bhella SO0 for
the period from 12.02.2000 to 27.02.20034(2 Nos.) - marked Exht-P-XVI.

vt sy @

2. Stock Book of NSC/KVP of Bhella SO for the period from 06.12.1999..
to January, 2003(1 Book)  MARKed as Exht - P(i) {(NSC Stock Book} and"7
i Exht - P(i1) (KVP Stock Book). - c

; 3. Sub-Office A/C Book of Bhella SO for the period from 06.12.1999
to January, 2003( 3 Books) -~ marked as Exht.P-1(A),P~ I(B) & p-I(C).

' 1. Original Applications for purchase of NSCs of the 35 buzchasers
! as mentioned in Annexure-Il1 of the charge sheet (35 Applications) -
f_ ' marked as Exhts-P-XVIIT( 1 to 35). :

5. SB Long Book of Bhella 850 for the vperiod {Erom 12,05.2000 to ;
31.03.2003 ( 7 Books) - marked as Exht.P-11I( i to vii).

6. R.D. Journals of Bhella 50 for the period ézom 06.10.1999 to.
24.06.,2003 (‘5 booka) - marked as Exht-P-1V(a) to'?~1&(e).

f as Exhts. P-V( i -xxiii).

f(: 8. Depositor’s Pass Books in respect of Bhella SO SB A/Cs,
iy No, 1501857, 1501013, 1502144 and 1501930 ( 4 Pass Books) %\marked as

*7 in Annexure-11 of the Charge Sheet - marked as Exht. P-VII.. \k

:.f &

5;;” 10. SB List of transactions of Bhella SO for the dates as mentlongd
!

13

7. Depositor’s Pass Books in respect of Bhella SO RD A/Cs Nos.
mentioned in Annexure-11 of the charge sheet (23 Pass Books) - marked

Exht. P-V1{ § to iv).

\
\

9. D List of transactions of thllnxﬁo for the dates as mentioned

jo in Annexure-II of the charge sheet, -- marked as Exht.P-viil.

T Y
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s
e 11, M photocopy of the order issued by 5PM, Bhella SO on 02.04.2000
- ordering Md. Fazal llaque to peiform the works of SPM, Bhella 30 -
1! marked as Fxht. P-IX. . .
| o |
Hg{ 12. Photocopies = of manuscript money receipts issued on varlous
“ { - occasicns without mentioning the date of issue of such receipts granted
m - by SPM, Bhella to Md. Fazal HMaque (18 Nos.) - marked as Exht. P-X(l1 to
I Do |
i ’
0l ‘
rh A .
{if. }3.  Original Telephone Bills and the Peat Offlce Receipts{Eng=9) 1iu
., token of payment of such Bilia by the naubncribern aa mentloned in the.
‘“i’ Annexure-11 against Article-1V of the HMewo. of charge - marked &s.
.. Exht-P-XI. ‘
) , + 14. Photocopies of the T.R.C. Schedules of Barpeta HO for t‘he.;pé_ficd N !:‘;_:“)‘,
iy_ from November, 2000 to October, 2002 (24 Schedules) - matked ﬂefﬂxht.?i;iiu .f:
SN S5 PR ' B R
o ;t i b . _ ‘ﬂ BUSRY (2 i -
LI L - ST (.4
§$; S 1Lh. w20, PSuinmary of Rarpeta HO foin the peviod {rom hﬁCﬁ%{BR? : Qﬁ%g-tc‘ s,
‘ﬁg léltJnnunfy% 2007 {14 Books) marked aa Exht.p RIEL {1 to 4y LA L W
“I 16, ;Ik-"'l:'xol:“.;;‘t:op.iﬁes‘ of Nand to fland Receipts (58 Hos.) ahowing #Er;j"gl’:né_!{gﬁ,;-'“»
i e the ! Te$ep”one pills and the Telephone HNos. as, mentioned Hdn ;ch?;;
Wheh . Annexure-Cy enclosed with the charge sheet against “Artigle-IVeéf the |
ﬁg ] i,:An%exﬁﬁé~Ij'of.the charge sheet - marked as Exht.PJIVXQ:Lftq»S&E;Q;:?f!.f“‘
U R A T ey AL e
Bl ;z‘é._w.. Ofr%fa copy of TRC Journals of Bhella S0 for the dates mentioned =
J‘V; £4;§t25121§{q;fth§ Annexure-I1I of the Charge Sheet (34 Jouxn@is} Qmaikégﬂ e
';i fy#as@ﬁxyt@PTXV'( 1 to 34 ). : R ) .
Aiﬁi é:f1s; , Used’“up Office copies of TRC Receipt Book (ENG*@)‘;S¢  _ﬂ;; ‘ 4
ﬁtif” i [ ktontaining S1. from 0Ol to 300 used in Bhella S0' = mé'_f‘m i
I ‘:} - gxhtip-xw. : PR
;:i‘;{' 4.0 Discussion:- Voo s
1t o ' ! :
: 'h; E ) : \‘ ’ i '.; "' Y
ok o - N R P b it
E'; ‘ ', Examined the prosecution documents that havq-been,pzoduéed;;;Q;;;} ?3%‘
i by the disciplinary authority through the ‘presenting officer to 4 AR ARIEIE
i ' sustain the articles of charges and my observation against each 4. }gﬁ
R A article of charges is as under: : o . R 5
I _ ' L X g
| - ‘Article:l N R 3
It ta alleqged that  the charged officlal acc}pted the f
| applications of NSUs from the purchasers with com":é- ponding -, f
" : s;’imouht i.e the face value of the certificates sou_gh-’t: \ to be o :
BES purchased and the charged official issued the NSCs on affixing: B
i office date stamps on such NSCs.But the amount so accepted ‘were b L
“"‘f not credited to Govt.Account. : v . Ce ?“
Ik ' ! ’ \ 3
;‘ ' ;” '/' ] . ) -
Y ‘
ity
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The prosecution prg’du-;‘éa':_a:é mANy as 40 such applications ij}ﬂﬁ N
L Origin(Exht-p-yviyy) g to - 40) . Except. the applications accepted: ":-'__:X" “’F?
R : from the Purchasers Md.Abbas All on .23.3,2001 inlieu of- NSC *";"‘; 2oy
kT | Mo 615 /32-FR-79) 638 for Rs.10,000/- denomination and from Mg b
i C A duddin Alime ono20. 2 2000 Al a V02000 1t g of N No, 32« fst”?'f: Ef
."' S Z e A N T D R s 10,000/ aach, {1 other applicationa bear no :‘;:;f’, Ll
. ), N MO oblong stamp/date stamp  of Bhella 5o where from the ;“,’k i
I;‘ ; | lcertificates are alleged to have issued by the charged official, ”H
', - IThese  document s Ate not even documented by any in\iestigating =t fer 12
e l jauthority in course  of preliminary investigat'ion. Tha ,';lil‘ff;{ﬁ,izf‘?
i j[authenticity of the said applications {sg as such not free and STl
31("'; ) Haiv. The originag NSCa alleged to haya fasund nra[nlso'not ,,p,‘_‘iié i
{‘j' . N Produced as Prosecut {on document g, However, the humber of NSCs as ',: i"f:; ?
|& ! ' mentioned in the imputation against the article of fch&rge in, 1i'l;“ i
i . Article-1 are found hoted on the back of the application forms !P,E% f
L and the value of such NSCs were pot found accounted for in 80 ;-“, ‘ﬁ;fﬂ
: account book{l’.xht«P~[(/\ to C) on the dates menﬁionerd in the B ifa,ig f-
o - Abplications. In (e stock register of NSCs (Exht.p-1)’ the number I iﬁ:
- of the NSCs noted on the hackof the applications were found- to ;%‘:”’ ;1 J
S have deducted from the stock balance, [t yq tho’mfbre, r}rﬁvé‘e’:&\_ﬁ”"!ﬁ} TR
i g' ’ beyond doubt 1 hat the charged officlal fajled to credit the s‘élﬂgi R ’f}- ‘-"g
i § value of (he certificates to Govt. Account. As regard .the other . I o
. f:;?l allegations that the disposal of g Nos of NSCs of the l'Value{ of 1 Al fike %
'ng_‘z'fi Rs.43,000/- coulq not be made available after their receipt from 'u Ml {: it
,!ﬁ; X the HO, I fing that the Prosecution did not produce ‘the copies:;of 2" LN
l“‘ IV Invoices of the NSCs supplied from the: HO in sizppor’t‘ of,t}ht},i{i " 4 '
1.1:3 3: . supply of such N8Cs to Bhella '50.But as  the ent,zi_.eaz.' ofl ,‘ﬁhej-"f’-x;»dl_, inely
- certificates mentioned in the charge are found in the\_nthk.--bp_ék*ﬁ' l%fb
P dmplies that theae were duly reecafyed by the chm:?ged;;:o&ffié}fgl ‘,: a e h&s
2y o Mnd he da b iabie for correct disposal of (he said NSC:R.I;';'N?\S, ""E:.he 31 17 e
Coat . violation of the provisjon of rul.e'fi of POSB Man.\/ilrII'ié'szVQd BRI Fu i }f?;
!l _ *'i'. 1 without any hesitation. : R b "'* ";“ bl RE
|t ,' | .ii ; o flt > ' ) ”"\‘ %E
: . wl RO | S e O - 3
J ooy ' , Article-II e ‘.‘11“ BRI &
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:H f"*ff ) ”I ; . The allegation 1y the }\tti,c.]ev-lli of\kthe _(;ixa;dé'_ﬂ!tae‘t l{
%}i !..‘.v ‘gij I L‘% 1s two folded and very si\mplé in nature. The gl)a-‘gged-l‘w’ogﬁicial‘zilhl gl
tﬁ} LY ‘1,"-55,,'f,; thet Capacity of spM, Bhella so made the éntzg‘.es] of  deposits JJin ‘]:‘ ,13
1 IL" ; . " ijthe|depositors Pass Books in respect of 23"pp ,.A/,C‘S“ and ‘7.! 5B A/Cs K f e i
i §-=',;j‘v;";,}'fw(E:ghi:?P.—V(I‘X’XIII) and-Exhts.P-VI(I-VII) and' the éntriesjof Isl{g‘h A, Ll il
}l N "E 13 ‘,"%"‘f{f’.@epdéits were authenticated by affixing date \stamp_of! Bhlél_.lii' SO . .o 1 i g#
.{tﬁ_) »L? lo' 1iand ti)utting of the charged official)initials; But %:heffen'(_:‘ﬂés‘;::ég__”,: s
,t; lE)h ~'}n,f;f";f‘;.the CoLresponding deposits a¥eneither found ’avaiiab,}g‘;,in.}SO'{Lo”nig‘\q' % - i 4 il
i t‘*@fifi;" #1Book "of:\Bhal g SO(Exht, P=ITI), RD Journals (Ex‘ht.P*IVQ\,Jpox;!!iq,,t‘?)'g.-‘_.‘l Yy i
\ !{4;-1‘* Felt 'val‘."*iklj.st’:ofjl’.g_ls/no transadtions . (Exht-v 4 V] on ‘that 'co;!;\res'pond’.'g!“}g..._;; E
EROR };g'f‘ﬁgv”.}p%déte‘s.j The amount of deposits so collected 'was not acco nt‘:ledilf,o"z_"r’
IRES ;g}%}.,l,;_aii'».i.n. the' «$ub Office A/C Books ,of Bhella s0° (Bxhtmj)‘gq_;r\elqu.i‘re‘gv{;‘\,f
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B Albegqat lon  can not Larely  he proved. However;  the charged |
officinl during preliminary hearing admitted the charged in full,
it implies that he js liable for the said allegation alsoc.
“
1 i : Article 111
I Cthe prosecution has produced a photocopy eof an order
. : dated 02.04.2000 issued by the SPM, Bhella SC allowing Md. Fazsl
i’ Haque, GDS Packerman of the Bhella SO to perform all coffice wérks o
i . : N ETE A8 1 342,
iy of the office and for such works the SPM ie the charged official = .~ e
A would be responsible. The authenticlity of the said order (Exht!p®’ iﬂqahi
. N . i ! tog
o IX) can not be based in absence of any verification/attestation - i e

- of the Investigating Officer. However, the SPM having sagle
responsibility of his office s liable for the performance of his
subordinate official and in ofrr words the charged officiala is
teasponsihle  tor  the  non-credit  of the amount detailed in
statement of imputation of misbhehaviours in Article~I of; the

of Charges and as such the charge attrlbuted on the charged

Moo .

X official is found proved beyond doubt. . B )
. Article-1V
i
' : - I have examined the prosecution documents: . vizio T

.

original Telephone Bills -(Exht.P-XI), TRC Schedules (Exht.?*%IETﬁb;
SO A/C Books of Bhella SO (Exht.P-1) and SO Summary 6t Barpeta HO.
(Exht.P-%I11) for the period in question and find that the amount |
of Telephone Bills so receipted by granting valid receipts  'with
authenticity of the office date stamp impressions were-either not
credited to SO A/C or in some cases credlted on subsequent dates.
o

t i

\

The photocopies of the hand to hand receipts fExht.P“
1VZ) showing the amount of TRC collected by Md Fazallaque, were
handed over to the charged official have no locus-standi as .these
documents bear no sign of having verified with the original
documents. But it is very much clear that the charged official
in discharging his duties of SPM, Bhella SO is . solely. .
responsible for violation of the prescribed rules and procedures - i
; by his subordinates that too with illegal maintenance of office ;

o procedures. As the charged official admitted ‘the allegations of' bk

A AR g APV .
oy vptgr Si=E e P ; g e
e L epy ey Y -

| : : i
the charges in full and as I find that the amount sc realised are "
: not accounted for or belatedly accounted for i{in the Government - i 44
' ' account, the article of charge in this score alsg is proved. 'ﬂw}:g'
¢ : "\ ) DR
! 4.0 Findings:- In view of the discussion in para-4 above I holid that i:x’éf
o the charges in Article-I to Article-IV of the Memo of chazges i’
o framed against said Shri Liban Chandxa Boro, the chézged ofﬁicial ;‘pf{%
, are fully proved beyond doubt and he is guilty of ‘the eherges@\ﬁfjﬁ
b which the charged official had admitted: in the preliminary 'fyﬁthk
hearing held by me on 27-5-2004. - ‘ A D" S B R
| | o TRL I
(L.K.BARMAN) Lo
Inquiring Authority & DDM(PLI) 1 L
, 0/0 the CPMG,Assam Circle,Guwahati ke
| e
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To,
he Diecior of Postsi Sarvices {HQ, :
Assrm Circla, o
Guwahaii - 781 001, o

Sub : Reprasentation

Ref 1 You [ Office Memo No. SHaff/37-28/04 dig
Siy,

With reference to the subject cied above I have the
honour to lay the following fow lines for favoud af@oug kind
censideration in response to the above memo issued by your

office and oral inguiry heid on 27.5.2004. G

’ C
1. In connection with charges of financial ircegularities, ' had

3y

denied all the 4(feur) charges framad against ina vtde ‘my
"Reply to Show C ause letter dated 4.3.2004. } have been

served s notice dated 19.12.03 by SPO, Naibari Barpeta

Division directing me to deposit the amount within 15 days ISR & B
. . . . , X ‘{

. . L. . I &
tathing which | was threatened o tace dpsceg}hnary #clion b i

\
against me besidos reporting the matter to the police, On

apprehension of .cuch police harassment and tc aw my

reputarion | deposited  an amount  of Ks.6 E)B,ﬁ%?f- |
(Rupees six Jakhs wixly Uum Unuuwud foui g E:Qéiée\éﬁ ;
-' twenty two) onty up-tifi now, E’hae it does not maan th&ig\ “‘
‘confessed My guilty and charges framed against me.
2. While I was funclioning duties as SPM, Bhella so duri ing the |
period from 6.12.99 to 7.1.03 [ have allegedly ordered one “‘

Md. Faziul haque, GisS Packer man Bhella so to perform all

-o!meﬂ s “; . ' L
Advocs* \
C ol - - M“u
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I couid not adiust my mind at that time. Ti

Inqmr‘y inay be held uppomtmg a naw Inguicy Cilicer. .
\

office works of Bhella «e

ordered m to do :

!

without authornity, 1 ha@ét-‘ﬁot

H"yg‘wv‘f’

1

{ ;
;‘%d Fazlul Hague, Fowcvu the all such 6rreguiaﬁ€l¢si.zm l
e’:gfapnqmnq the amount have bewn Mude mrrw?ed hy;w;
i;we i, | * “i.:.‘
Tﬁlhat 'sir, at the time of oral enguiry he@d on ??E‘ZE
| ,

Was not m:ty with my sound mind due to ilinass f&nd dé

P

age What \&dt«:,mem(s I have qwan

Offzcar I

herefore & fresh

“That S T, suma? inadvertent mistakes have ‘heen c‘-gmméttéi!-

i

e.c»atect 2d i propey

made

. \
: . . i [} f.a " ! )
N Maintaining the records end dapositing the arhount so
|

’ |
fima, but such ristakes ‘ha\‘fe\ been

gww-;‘ by deresiting said aranunte with imm&%aﬁe

effect and deiay w0 caused 1 n’mkénq good of cash\and\

account was not mtcthonul

parsonal Jitticighec

but due to some of my

: \

That Si. il 1 have cornilled any islake I may be |

exonerated as

o
the epartmer
1

o o
l . . o
a first instance. I have been serving under

sinee 194 and no suel allegations or

- ;mi evi‘e«*# FRoney anvi dsd hot deposit in the at_rount@ @F),

1 L

4

be fose tha Inqun’y\ :

\
!

50. What he has dun@ in his' owny @ccréu- ;

nﬁom vy parmission of me. The said F\'ﬁé.ﬁhﬁw& ue“f
P

depositors. 1 shall not by fteld quiily for the. fauitﬁ'ffgé%dh* |
v

could not undarstand and wag beyond my cen&ﬁ)f. Lo
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charges have evar been framed against ims axcept the

. L 4
present opye : ' o

6 That Sir, 1 am now on the verge of ratirement and because

of iy old age infirmness and also QEQQQUS@_OE my wea%c -

mEmury 1 imight have commitiad’ s stk S, but ; L"'
] gratuity and efc, but { may he amummf from charges - 11
levelled against nw amﬁ inay be jeliove :
I sufferings o that I can enjoy my paacoful mﬁr-«;mant iife
with reguiar pansion. §
Underr the above facts and chreunistances it s
- theséﬂsfa prayed that your henour would be kind enough !

torconsider mv case and ba pé@ésed again to acquit me

- From the «:hargees framed against me and I may ba. A
reinstated in service swok' g the s u%p@n aon ordesr dated.

25.9.03 and thus oblige

Youre faithmﬂyg ‘
o ) )( Q/‘_____ ’ Sy * s
‘ Date - 2% 9. 04 . B
| ' Laglv A C.f'f"\ | (2190(0 Y {

‘\J\ \\\ - () - — '(\[\C‘?\ﬁﬁ‘\/\axw
"y - (oo
| . , N
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, 'Depar‘tment of Posis
. Olo Chief Postmaster General, Assam Circle,
' Meghdoot Bhavan, Guwahati-781601.

Dated at Guwahati the 29.7.04.
. ORDER |

A Charge Sheet was issued to Shri Liban Chandra Boro, PA(BCR), Barpeta HO {under
suspension;»with proposal to hold inquiry against him under Rule-14 of CCS (CCA) Rules, 1965
vide SPOs, Nalbari Memo No.F1-01/NSC/A/02-03 dated 16.1.04. A statement of imputations of
misconduct or misbehaviour on the basis of which the inquiry was proposed to be held was
prepared in form of Articles of charge (Annexure-1) and furnished to the Shri Boro along with the
statement of imputations of misconduct or misbehaviour (Annexure-ll) in support of each Article
if charge, a list of documents in Annexure-!ll by which and a list of witnesses in Annexure-IV by
whom the Articles of charge were proposed to be sustained together with the said memorandum
with direction to him to submit a written statement of his defence and also to state whether he
desireg to be heard in person, within 10(ten) days of receipt of the memorandum.

2. ‘The substance of the imputations of misconduct or misbehaviour drawn up against the
said Shri Liban'Ch. Boro in Articles of charge were as under.

Article : |

- That the said Shri Liban Ch. Boro while functioning as SPM, Bhella SO during the period
from 6.12.99 to 7.1.03 accepted applications and money from the purchasers of
' NSCs(Vili issue) on different dates and issued NSCs against the amount to them-duly
signing and placing office Date Stamp on them, but the amount so coflected was not
‘credited to Govt. account and misappropriated the entire amount. Again he misused the
'NSCs worth Rs.43,000/- from the Office Stock. It is therefore alleged, that the said Shri
Boro -by the above acts, violated the provisions laid in Rule 103 of FHB Vgl-l, Rule
20(1)(i)(i)) Rule 4 and Note 4 there under and Rule 20 of P.O. SB Manual Vol.-Il and also

- Rule 84 of Postal Manual Vol-VI(lli). Thus Shri Boro displayed lack of absolute integrity,
devotion to duty and acted in a manner which is unbecoming of a Governmetit Servant
in violation of Rules 3(1(i), 3(1)(ii) and 3(1)(iii) of CCS (Conduct) Rules, 1964.

Articie : Il

That the said Shri Boro while functioning as such during the aforesaid period accepted
money from the depositors of SB/RD accounts on different dates for deposit in their
accounts and he noted the deposits and placed Date Stamp in the pass books but the
amount so collected were not credited'to Govt. accounts. Again the said Shri Boro made
“ withdrawal of Rs.15,000/- from SB A/C No0.1501911 on 6.12.99 fraudulently by forging
the signature of the depositor hiriseif and also allowed withdrawal of Rs.2,500/- from SB
AJC No.1502144 on 23.11.01 without entry in the office Long Book and the Account
book. By the said acts, Shri Boro is alleged to have violated the provisions of Rule 103 of
FHB Vol-l, Rules 33(5) and 46(6) of PO SB Manual Vol-l and also Rule-84 of Postal
Manual Vol-VI part-lil. Thus the said Shri Boro by his above acts, displayed lack of
absolute integrity, devotion to duty and acted in a manner which is unbecoming of a
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Govt. servant in violation of Rules 3(1)(i), 3(1)(ii) and 3(1)(iii) of CCS (Conduct)Rules,
1964. ,

Articles : i}

That the said Shri Liban Ch. Boro while functioning as such during the aforesaid period

- issued order to Md. Fazlul Haque, GDS Packer, Bhella SO irregularly to.perform all
office works on 2.4.2000, as a result of which Md. Fazlul Haque got:the chance to
commit fraud in' SB/RD accounts and TRC collection. Shri Boro also failed to credit the
amounts of SB/RD deposits and TRC to the Govt. account which were made over to him
by Md. Fazlul Haque on different dates. Thereby, Shri Boro violated the provisions of
Rule 103 of FHB Vol-| and aiso displayed lack of absoiute integrity, devotion to duty and
acted in a manner which is unbecoming of a Govt. servant-in violation of Rules 3(1(,
“3(1)(ii) and 3(1)(iii) of CCS (Conduct) Rules, 1964. LT '

Article : IV

the aforesaid. pefigg o

That the said Shri Liban Ch. Boro while functioning as such during: the
accepted Telephone bills with money from the telephone subscribers on;different dates -
and issued receipt in Eng-9 and made over to the subscribers aft s pulting impression of

the office Date Stamp, but the amount so collected was not.cr iited:fo Govt. account.

He also did ot credit the TRC amount made over to him by-Md; ‘Fazal Haque, GDS

packer on different dates. Thereby Shri Boro violated the provigions of Rifie* 1037 ofFHB:
Vol and Rule-84 of Postal Manual Vol-VI (Part-lli). By theiisaid: atts; Shri-Boro~
displeyed lack of absolute integrity, devotion to duty and actediin:a manper which

unbecoming of a Govt. servant in violation of Rules 3(1)(i), 3(1)(i) and 3(1)(ii) of

CCS(conduct) Rules, 1964. : -

3. The charged official submitted a written statement of his defence on 7.2.2004 denying all
the charges leveled against him and aiso expressing his willingness to be heard in person:

before an Inquiry authority. The charged official also submitted another wriften statement of .
defence on 4.3.04 narrating inter-alia the facts of the case and denying all the charges withr
request to exonerate him from the charges and to reinstate in the service. An Inquiry Officer wass -
then appointed on 30.3.04 to inquire into the charges and to submit Inquiry report. The Inquiry- -
Officer fixed the preliminary inquiry on 14.5.2004 in the O/o the SPOs, Nalbari as notified by him

on 6.5.04. But the inquiry was not held due to absence of the charged official. The 1.0. fixed the
next date on 27.5.04 for preliminary/regular inquiry. The inquiry was held accordingly in
presence of the charged official. After reading out and explaining the charges to the charged
official by the 1.0., the charged official admitted the charges in full before the 1.O. and furnished
a declaration to this effect duly signed by him. in view of clear admittance of thé charges and
pleading guilty by the charged official the 1.0. did not hold further detailed oral inquiry and.
submitted his Inquiry report on 28.6.04. ' : _

4. As the Superintendent of Post Offices, Nalbari is not competent to decide and pass
order against the charged official under major penalty proceeding because of the charged
official beirig BCR(HSG-1l) grade whose appointing authority is the Director of Postal Services,
the Disc. case was forwarded to DPS(HQ), ®/o the Chief PMG, Assam Circle, Guwahati for -
decision and final disposal. A copy of the Inquiry report of the 1.0. was then supplied to the
charged official vide Circle Office, Guwahati letter of even No. dated 12.7.04 with direction to
submit a representation if he so desired to make against the Inquiry report and findings of the
1.O. within 15(fifteen) days of receipt of the 8aid commuhication. The said show cause notice
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was received by the charged official on 15.7.04 and he submitted his representation on the
same date which was received in this office on 19.7.04.

!

5. The Inquiry Officer in his Inquiry Report concluded his findings to the fact that the
charges in Article-1 to Article-|V of the Memo. of charges framed against Shri Liban Ch. Boro are
fully proved beyond doubt and he is guilty of the charges which the charged official had
admitted in the preliminary hearing held on 27.5.04. The Inquiry Officer has came to the above
conclusion on assessment the evidences after examining the documents listed in Annexure-1i|
of the Memorandum of charges, by which the charges were proposed to be sustained. The 1.0.
has taken all the jisted documents into account of the inquiry and marked them with prosecution
Exhibit numbers for identification. In the Inquiry Report, the 1.0 has discussed the evidences
adduced by the documents and recorded them with his observations a f;;ﬁnd[ngs against each
Article of charge as under. SRR :

Article : | | o

The applications for purchase of NSCs (Exht.-P-XVIHM-.4:.0)}’1pa,jic;uia'ri‘zéfdi in the
_statement of imputations(Annexure-il) in support of the Arti;:l!“é?ﬂ?if?tﬂéf};ch'arge bear no
“oblong Stamp/Date Stamp of Bhella SO except the_app!icatib‘h&’”frfé’sﬁ'ect of NSC No

6NS/32 EE-791138 for Rs.10,000/- purchased on 23.3 01 by Md~Atbas Ali and NSC
No.BNS/32 EE-791636-37 for Rs.10,000/- each purchased: 153*?68”1“&3}/!\/1&
Taijuddin Ahmed. Therefore authenticity of the said applications
NSCs alleged to have been issued were not produced ‘ak Pro ecution: documents.
However, the number of NSCs as mentioned in the imputation‘é*f’é?ff)uﬁ?:{ noted on the

A

back of the application forms. As per S.0. Account Book of Bhell3'S0O (Exht.-P-1/A to C),

But these transactions do not appear in the Long Book of Bhe!la'SO(Exht.P-lll),'RD
journals (EXht.-P-IV) nor in the list of SB/RD transactions (Exht.-P-V & Vi) of the
corrésponding dates of deposit. Moreover, the amount of deposits so collected do not
appear to have been accounted for in the SO Account Book of Bhella SO(Exht.-P-1). As
regards the allegation as to fraudulent withdrawals from SB A/Cs No.150191 1 ahd

.
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- the charges in full it implies that the Article-li of charge framed against the charged
official stands proved. :

Articles : Iil

The photocopy of the order dated 2.4.2000(Exht.-P-1X) alleged to have been issued by
the charged official instructing Md. Fazal Haque, GDS packer of Bhella SO to perform all
works in the office can not be authentic in absence of any verification and attestation of
Investigating Officer on this aspect. However, since the charged official was solely
responsible for performance of his sub-ordinate in his office, he was liable for non-credit .-
of the amount detailed in the imputations in support of Article-| of charge, the charge
against the charged official on this count is found proved.

.

Article : IV

The prosecution documents viz. Telephone bills (Exht.-P-XI), TRC Schedules (Exht.-P-

XIl), SO Account Book of Bhella SO (Exht.-P-1) and SO summary of Barpeta HPO(Exht -

P-Xill) for the period detailed in the imputations in support of Article-IV of charge show

that the amount of Telephone bills collected by granting valid receipts to the subscribers

was not credited in S.0. Account and in Some cases credited belatedly. The photocopies

of hand to hand receipts (Exht.P-X1V) do not prove that the amount of TRC collected by

Md. Fazal Haque was made over to the charged official as because these doctiments-
bear no sign of having verified and authenticated with original records. Neverthieless; the

charged official was apparently acted irresponsibly as the SPM, Bhelia:SO for ifegali

maintenance of office procedures. As the charged official admitted the allegation:ir:full;

the charge on this count is also proved. . .
6. In his re resentation-dated 15.7.04, the charged official has stated tHat he has _noting to

Say against the report of the 1.0, He further states the following. T

i) That he had already admitted all the charges leveled against him in the
preliminary hearing of the inquiry held by the 1.0. on 27.5.04. :

i) That he had completed 39 years 11 months of service in the department
sincerely prior to the present case. He did not intentionalfly commit the
irregularities. But due to laxity of strict supervision over his office staff, .the
irregularities occurred somehow for which he is really regretted.

iii) That he is a poor Govt. servant with 5 sons, one daughter and his wife and
maintaining them with his low salary. Morover, he has been suffering from high
blood pressure, diabetes since 2000 affecting his memory power. The
irregularities in his office works took place due to ioss of some percentage of

T memory by him. For this, he finds none responsible but his own fate.

B iv) That he will be retiring on 31.7.2004 on superannuation. But due to his bad lack

. he would not be able to retire peacefully. However, considering his long service

' - in the department, he may be allowed to retire with lenient view on his case with ' )
granting pensionery benefits so that he can live in his old retirement age without N

starvation.
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7. It is seen that the charged official has not made any effort to refute the Inquiry report and

findings of the Inquiry Officer in his representation discussed above. On the other hand he has
admitted the charges in full unequivocally similar to his earlier admittance of the charges in his

written statement of defence as well as in the preliminary inquiry before the 1.O. while

shouldering the entire responsibility for the misdeeds he is repenting now stating that such :
irregularities never occurred before in his 39 years 11 months fong service. He is now blaming :
his fate and cited his poor memory power caused by high blood pressure and diabetes, to be ‘
the-reasons for the irregularities. Lastly the charged official has prayed for leniency in the case :
and sought for a favorable decision which will enable him to get pensioner benefits. | have :
perused the charges framed against the said Shri Liban Ch. Boro. It is alleged that he did not 3
credit the sale proceeds of NSCs SB/RD deposits and Telephone bills collection to the Govt.
account; Moreover, he is also alleged to have permitted the GDS packer of Bhella SO to accept
and deal with monetary transactions irregularly. Scrutiny of the exhibited documents reveals the

following-

(a)

(o)

. to the investors. The issues of those NSCs were duly deducted from the balance

;- appear in the S.0. Account Book of Bhella SO (Exht.P-1 (A) to (C). Thusitis

-80O accepted money from the investors of the NSCs particularized in the

\ - - - e "" - i ,‘
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As per applications for purchase of NSCs (Exht.-P-XVIll(1 to 35), the NSCs }
detailed in the imputation set out in support of the Article-l of charge, were issued !

in the stock on the respective dates of sale as per Stock Register of NSCs(Exht.
P(i). But the credit of sale proceeds corresponding to those NSCs: does: not ™

evidently established that the charged official while functioning as SPM; Bhella’

imputation and issued them as per applications but the amount was not credited
in the Govt. account. The Stock Register of NSCs (Exht.P(i) also reveals that the
8(eight) NSCs valued Rs.43,000/- were received from the HO at Bhella SO but
the charged official disposed of them irregularly without-accounting for the sale
proceeds. :

As per the pass books of RD accounts (Exht.P-V(i-xxiii) and SB accounts(Exht.P-
VI (I to 1V) detailed in the imputation set out in support of the Article-ll of charge,
were entered in those pass books and authenticated by the charged official by
putting his initial and impression of Bhella SO Date Stamp against those entries=~
The deposits entered in those pass books do not appear in Bhella SO Long Book= .
nor in the relevent list of SB/RD lists of transaction (Exht.P-ill and P-Vii
respectively). The amount of deposits as appeared in the pass books are also
not found accounted for and credited to Govt. account as per the Bhella S.O.
Account Book (Exht.P-1(A) to (C). Therefore there is no dispute to the fact that
the charged official did not credit the amount of deposifs to the tune of |
Rs.43,850/- in respect of the RD/SB accounts shown in the imputation set out in
support of the Article-ll of charge. As regards, the allegation as to fraudulent
withdrawal from_two SB A/Cs viz. 1501911 and 1502144 this is difficult to prove
Without the relevent withdrawal vouchers which were nof brought in as evidence. ;
Fowever, since the charged official has admitted the charges in full the Aficlel

of charge stands established,

e L O .
-

As per order dated 2.4.2000(Exht.P-IX), the charged official issued instruction to ;
Md. Fazal Hague, GDS packer of Bhella SO to perform PO works which he is not »
authorized to. Even if the genuineness of this document is disputable for want of :
attestation of the  Investigation Officer as observed by the 1.0, the charge on this L
count can not be negated in view of the charged official admitting the same. i

%
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The TRC Receipt Book(Exht.P-XVI) shows that receipt were granted to the
subscribers for payment of telephone bills as detailed in Annexure-A to the
imputation set out in support of the Article-IV of charge during the period from
8.10.2000 to 6.7.2001. But the charged official did not credit the amount of TRC
so collected except in 25 transaction’s which were also credited belatedly as
appear in the Bhella SO Account Book(Exht.P-I(A) to (C), TRC Schedules of
Barpeta HO(Exht.P-XIl), TRC journals of Bhella SO(Exht.P-XV/1 to 34) and S.O.
summary of Barpeta HO(Exht.P-XIll/ 1 to 14). The hand-to-hand receipts
(Exht.P-XIV) shows that Md. Fazal Haque, GDS Packer of Bhella SO made over
the amount of TRC collected by him to the charged official. In view of the
charged official having admitted all the charges in full, the Article-IV of charge

also stands proved.

8. In_view_of what have been discussed above, | fully agree with the inquiry report and
fipgings;of_mquicy_omcer__in_ihj,s, “case, The charges against the Charged Official have been
ngy,e,djhe Charged official has also categorically accepted the charges framed against hif in
this case. The case is grave and the Charged Official has displayed utmost unconcern {6 the
Rules and Procedures for handling the daily transactions in the post office under his charge.
The each aspect of this case is discussed at length during the course of inquiry as in the above
paras. The Charged Official has misappropriated the government money fraudulently and used

for his own purpose. In wake of position explained above, | issue following order in this case,

ORDER

I, Ra}inder Kashyap, Director of Postal Services (HQ), Assam Circle, Guwahati hereby
order to impose a penalty of Dismissal on Shri Liban Chandra Boro, PA (BCR), Barpeta HO -

(under suspension) in this case.
mﬂ

7/
(Rajinder Kashyap)
Director of Postal Services (HQ)
Assam Circle, Guwahati-781 001
\/ﬁwri Liban Chandra Boro,
PA (Under Suspension),
Barpeta HO, Barpeta. (Through the SPOs, Nalbari-Barpeta Division, Nalbari.)

Copy to:- -

~r~ L50 €Oty
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Oftice of the Supcerintendent of Post Offices Nalbari Barpeta Division
- Nalbari-781335

BN
e/

To ) //
< S Liban Ch. Baro
PA, Barpeta HO(U/S)
No : FI-01/NSC/TRC/A/02-03 dated at Nalbari the 19.12.2003

Sub: Nomt credit of TRC colicction at Bhella SO.

Duting verification ot your past work at Bhella SO it has been detected that you
have accepted money against different Teléphone bills from the subscribers, granted receipts in
Eng-9, placing Bhella SO date stamp, with your initial and thus collected Rs 2,42,828/- (Rupees

ok two lakhs forty two thousand eight hundred twenty eight only) during the period from 16.11.00

to 7.1.2003, but the said amounts werc not deposited to the Govt account. The verification is

continuing and some more non-credits may come to light soon.

_ You are thercfore requested kindly to deposit the above amount to the Gowt
account within 15 days of receipt of this letter, If you fail to deposit the said amount within the
stipulated| date, necessary disciplinary action will be taken aganst you besides reporting the
matier to the police.

K/

Superintendent of Post Officcs
Nalbari Barpeta Division
: Nalbari-78133%

-~

Copyv.to:-

_ The SDIP)/Barpeta for information. And to persue the official to credit the
money immediately and report result of persuation. \

@/ _
Superintendent of Post Offices

Nalbari Barpeta Division
Nalbari-781335
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NSC CREDIT - A—vm ermvie — L
SiNe. Receipt No. Date. Amount (Rs) Remarks
1. 091 18/12/02 35,000.00
2, 093 20/12/02  ~ 25,000.00
3. 20 21/12/02 . 65,000.00
4, 097 27/12/02 15,000.00
s. 29 28/12/02 27,000.60
6. 31 03/01/03 80,000.00
7. 03/01/03 30,000.00 - -> Receipt not collected. Amount
was paid at Bhella Sub Post
Office.
8. 637 19/01/03 15,000.00
9, 65 28/01/03 25,000.00 R
10. 86 07/02/03 27,500.00 -
Totai. 3,44,500.00
11. 8 02/04/03 40,000.00 nterest of AbGve Totat:Amount
12, o March.2003 35,000.00 >S.B./R.D./TRC-Short Amount.

. Amount Paid at H.O. Barpeta.
Grand Totaf. 4,39,500.00 ' . 3

The Above Amount due is estimated in the presence of. Tarun Kalita, S‘Dﬁﬁeas

row at Head Post Office. Nalbari.

Another amount Due is estimated —in S.B/R.D./TRC~.in the presence of presemt
S.D.L ~Amzazrd Ali. Ameunt Depesited is as foltows. '

SB/RD/TRC
13. 17 10/10/03 20.000.00
14. 33~ 14/10/03 30,000.00
15, 002—  17/10/03 5,000.00
16. 46— 21/10/03 10,000.00
17. 47— 27/10/03 25.000.00
18’ 69 ~ 09/12/03 - 25.000.00
19 95 —  23/01/04 15,000.00
20, 012 —  28/01/04 5,000.00
2. 024~  3101/04 20,000.00
22. 98—  05/02/04 68,922.00

Total  2,23,922.00

Gross Total  6,63,422.00
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The Director of Postal Seevices (HQ),
Assam Circle,

tsuwahati-781 OO

Sub 1) Your Memo No. Staff/37-28/04 dtd. 12.7.04
2} Your order No. Stait/37-28/04 (. 22 7.04
3) SPUS (Malbari) Memo Mo, FI-01/KVP/BPHO/O3-04

de. 20.7.2604
Ref . My reprosentation dated 12.7.04

Sir,

With refercnce v the subject cled above [ bhave the
honour o fay the following few lines for faveur of vour kind
consiieration and necessary action 1 response o the abnve
cuttntitication by your honou and vouws subordinale.

1. That &lr, in connection with the chafges framed against me
of financial irregularities | was put under suspension from
25.9.2003 allowing ma to draw .5%%&&@3@%&5@&%@3@@5&
I was regularly receiving é@m% tetter from 5%5%0, ?éa;gt,am;é
Barpats Division zﬁér%ciéﬁg me to deposit the ,amelass;gggéégﬁén
15 days failing which I was threatened to face aésciéiitggw
action against me b%ﬁﬁ% reporting the malber to &h@
police. On apprenension of such police harassmsnt and t@\
save my reputation [ dspesitad  an ,&m@ggt ..of

Rs.6,63,422/- (Rupees six lakhs sixty three thousand four

chundred twenty two) only up-till now., Perbisps  that

mattors have been é&iﬁ?f@ﬁa@é by SPO, Naé%@rgi&arg;@%

[ e
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Division from you when the whole matter have: bean . »

referred to you to take decision stnce SPO, Nalbar is not: 2t

having the jursdiction to ke any deaesemmmﬁmw@mw
Sihee I have deposited the monay Hme oMz as Al

instructed - by SPO, - Nalbari then. why wzﬁt&sﬁﬁﬁmﬂg’ of

proveading has busn digwsy @gam&t me: byipour weetiiority i

It Is.surprisad to nota.that in any ‘cf'ysmas well as your
subordinate, j e, SPQ, ﬁs&ibaré‘s*-»mmm%&mésmm’;ﬁ%%b}fﬁé‘%@e?ﬁ s
wmenbioned sboul deposition of fny . said aam&m&. I was
awalting with a great &zép@ that when 1. depogitad the-- ..
AM0UNT agamst the mm&gsw’@gn tated Q‘eme@ as mmm@ %zgﬁ
5P0O and also | s@qu@&t&d to deduct from rvy ga‘@&mw;em, h
if any further &mamtrﬁs pending and exonerats ma go that -
i can: emjoy my peacsful f@ﬁ:émrn@m: tife, -"m‘stnm@«ﬁ. eoustd
not ..amﬁes'&t&m whera vmy,'d&gz@sit@aﬁ ém&m;é&m@@:;h&@
adjusted. That Sir, 1 request your haneur:fzﬁnﬁ;ﬁy:m;m&ﬁfv
me . regarding the abovs point enabling . me ‘Eiﬁ'\.;g;mca@@‘

N\
further. . e

Detaifed - statement of depusition rof
amount and letter recalved from  §PO,|
Nalbarl are annexed as Annexure-1 and: .

2 in series. ; e am

That Sit, I have received a, memo dated 26,7,2004 from . .

5P0, Malbari, B&rpeté Division and | have been wrongly
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charged with ancther naw making facts. I am enclesing the

memo herewith which will be self explenstory to you. That

s completely a making fact. 1 fully deniad this charge

which is based by the particulars ?u‘e‘&_%ﬁé?@:ﬁ by "?f%féﬁ,ﬂ E@kmi%%g

 Sikdar and who timself is connected with great scandal of

»ﬁf"a

mé:sapg;wgméaé:@e% fund of Postal money and is m@vmg to the

zm’%zﬁe: Gauhatl High Court many tim@g f@é’ %ai%

REX IR

Copy of memo dated 26.7.04 bg;f S?@ is

aanexed g5 Anneruie-3,

MR R SRR

' That Sir, on receipt of your memo éatszé 12.7.04 1 have

sent A f@pr@a@nm%m dated 23.7.08, perhaps your honour
A B ,. - l ,-'6‘4‘,_ et

have received ihat ob late o ignored. I am again
et i : A o

requesting you to go through the said representation and 1

may ba exonerated, if I have cominitted any mistake a6 @
O ‘\; HONEA UF B b

first instance. 1 have bean sarving under the Deparimaent
. S e R cy b

since 1964 and no such slisgation or c%@axjggs have never

peen fremed @gasm& me except the nm&s&nt en@. i highiy

request you to kindly adjust the dapasimﬁ m&n@y against

"4 F! \

the missppropriated fund and any.&aﬂz&%& ‘ba%anszs amount

[ shall have to pay to the Department may -be deducted

from iy gratuity and ak., but l may ba acauitted from the

rherg 5 levelled against me and ] may be refieved from

my mental sufferings so thet [ can enjoy my peaceful

ratirement life with regular pension., Theraforg, your




_ retirement life from 31.V?.0:é‘
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honour 1 fequested to pasgs another order removing the

panalty of dismissal on ma,

- Copy of fepresentation dated 23.7.04 45

annexed ss Annexure-ﬁ.
."

4., That Sie, 1 was getting regmaﬁy the subslstence

elfowances from the date oF my suspension. ‘But' for the

 monkh of hdy/04 | hgve not been allowed to draw the

-, Same for which | am facing an acute financlal crigip, 1

 FeQUESt vour honour to kindly instruct the 3P0, Nalbar,.

Barpata Division o make gayiment of the s}g!}s,ésyéms‘s@'.

Ly aliswWance for the month of July/04,

G

I can enjoy , my, peacefil'! ..

«

on which I retired . due .40 . . -

\

Superannustion and thys oblige, Co

\ AN ¢
IS IEND AR P
N

—t

' o \
Yours fait‘hﬂs!ly,m:, Y T
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4t Malbari, Barpsta Division. I submdi-od 2 c=de # piew
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To, .
The Chiefl Pust Master General, Assam Cireley,

Guwahati. : .
Data : 15,9.2004

Sub : Appreal against dismissal order vido No. Gafif37-2¢/04
dated 29.7.04. | -

Ref : 1) Your Memeo No. Staff/37-28/04 dtd. 12.72.04

2) SPO’s (Nalbari) Memo No.l'1 Ollkvp/BPHG;’OQr‘C»‘ P :

dt. 26.7.09 { -
3) My representation dated 23.7.04 . L,
4) My representation dated 6.8.04 N

Most respectfu!!y and humbly I, Sri Liben Chaﬁ.ﬁm Bare

begs to lay the tollowing few lines for foveg:” 9 oy i'f?i‘fs’.-:l :

1"
¢

L consideration ;- o ' o

. 1) That Sir, while 1 was serving as Posta! f‘““"fw Pay,

Barpera H.Q. received-an order dated 25.9.0 e wndor .

)

the siynatute of Supenntendent of Pest Ohines, ?=§z‘fag-:.;sa:‘f

L 3

Barpeta Division placing me undor $ur:gac:n'f.m: CT earEsy
allegation of misappropriation an¢ doro e uf e
allegedly committed during o1y =eruls Lo as SR e

Bhella <.0.

;.A '
i B - e

2y That Sar, a dsscmhmm pmrr»“ firg wes it w- g 2

,.-mde memo No. F1 -Oill\wmm/cg 33 o tu,; |

under the signeture of & DA fitemalog g o 33‘:;&::%”;‘(i;g’;’;k:m'

t Po%““
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“)

Consideration has been paid and hence this appeat, . 'f.

—A9 -

e

b

preliminary hearing and accordingly I appeared on ?7 504 ', ] ik

before the aforesaid authavity who on my appearance

asked me tg sigh some papers. I being a Junior Officer

With submissive nature signed the said papers on 'good
faith without knowiny the contents, wherein it is allegédiy

stated of my admission of committing guilt,

That Sir, in the aforesaid connection ' 1 ‘sdbmitted-

representation  dated 23.7.04 before the dnscaphnary

authonry with a contention that what I have stated befére

the Fnatiry Otticer on 27.5.04 g stated out of phymcal and ‘

mentar iillhess and vw’thouL igluwing the contents én the
papcr vherein 1 ha've been asked to sign-and hanz;e a f}:ésh
BNaUIry may pe held. Ryt tho disciphnary authonry Wltheut
CONSIde g iy :c:pm:mmatmn and without ho!ding_ any
fresh enguiry diemisseqd me from service \by order dd_i‘.ed
29.7 .04, | |

\
That Sir, during my suspension period, the .)PO Nalbari-

Barpots Diviainn icsued £ome notices to depos:t tha alleged

misavpropriated/defauited amount which [ depossted with .

NN
immediate cffect. . ‘ \\g
Y R

A}

) N
. ) ‘ Al l,‘
That sir, since 1 have made good the defau!ted amount

\!..
Wi ihnediale effect withoup any venﬂcataon of Lota\

defaulted amount but only on the instruction af my semor

officer and hence extreme punishment depnv;ng of my

retirement benefits shall hot he amposedb but "'n
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(Liban Ch. Baro)"t} i oy
Vill. & P.O. Narua, KA £
Via. Bartola,” -1t RS
Dist. Nalbari (Assam) ‘: Lol
Y P
o . ' ) ‘ ) Ay ! J ‘ )
Enci : 1) Dismissai order No. Staff/ ey Dl |
37-28/04 dt.29.7.04 . ) R I
. A % .I. ‘\' ! :
2} My representation dt.23.7.04 e
. i v ' O 5 .
3) My representation dtd. 6.13.04 C SR
"‘ NC h
Copy to ;- PR
- " y " ‘.}‘ “‘
The Director of Postal Services (HQ) \ | g 3

Assam Circle, (.auwahatc - for fa\mur of lnfopmatson
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Therefore, 1t is prayed that your honour woJuid he I
yoo ‘I 'r o
i ' 1
i kind enough to cafl for the 1ecords to adJuducata the'case Y
i ' I‘ ' i,"\'.l' vy
| giving me relief by way of sstting aside the dlsr‘us:al ord-ar ;;;p o
i . 'o . b
o I '.4| _ W‘[b
daled 29.7,04 and be pleased to grant my Qenafohary “\,'V ! i
RO A
benefit anu tius oblige. | -' f ‘, RN 1.
Yours ra;thfuu,,, ' Y
3 ,tt"?.n s
4’] /éq/f/(’ ! P b
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